FORM NO. 21
(See rule 114)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ........... ...BENCH
OA/TA/RA/CP/MA/PT ..LF/94....0f 20......
TR (/foW’-A“V/Wd ...................................... Applicant(S)
Versus
................................ L./.A':‘..L'...g.r.{!/.(....’...............,.................................‘.Respondent(S)
‘ INDEX SHEET
Serial No. DESCRIPTION OF DOCUMENTS PAGE
J - C’/ﬁeeq/ﬂ (1'%4’ | A T 72—
> - o AR 2 e A7
- Furggaferider o/~ 4 E—F 2— gy o A r—
G-, Cohpd 7 7l Frew Bt AST
—  beww . | 7Hee ‘
T e R ey e TR TV 7 W Y
Do Agpeemded a ALt g —
¢ (eteer 51473
5 . T7RE 4676;9, < 70 T s

("

Certified that the file iy complete in all respects.
N o & AV

o7 -

.............................................

Signature of S.O.\i

Signature of Deal. Hand




[he]
K

>

ABLiCwT 5 N S L

A 4t s e ere = w

ERIE C -

T M e e e i i v

,
ETS

l.\

Coomisl wOHENIST 2 TIVE [RIGUHAL
CIf_ 17 5 uCn, LUCKNOW

Tl

[

,“L;gkbx; - it
: -

W

Aeciscrncion Nu.ﬂ '”9;195?0‘( ‘

S”V\v L ‘)"l 0

HEEY' o (Y

s A g e e

PR Y2 Endorsement as to result of examimation

-
I R i .
O R S A e H- ) 2
SLeOUT e - . .
1 Cog apei ool pao ' ' >

ST T ’ )

. .

Have sonplcie  whbe of the B

ool T SO I : .

50T Ll ine ? - "Ljé ’
T ooty o voomAry duers it : N : - ]
s | 2y FapeT -

v 'J
e Uil e 0 cae fap cot ' )
R oL T Q] LL;&*“:_ iy j - t’.«me’ - e
T 4 g ; . R
. :
, ‘ , . . 2 St E -
Foodstte kol acuhoricatior) 1y )
e A R T T
19 w
f

apgiicon, and wonpioned

In 0 4) aboye acauly hyped oo
-~ 3 v - e . .

G0UL LG 3ed, Oy

ot The . o | . '. 1 - s o ;
ot Dy the \L/ - g , R ;
© the L o . !

i
“robiooroen filed 9

Sheous amer s ~oferred

e NP . 3 -
SRk sl nouwiments haen

ri i doe dane properly ?

RESINRY

sioloul ol dutuils ' 1, R _

Yoo, nade and the N __
san . Lenro-srvatiar

wveln groosgplication? ﬁfi? e
car s o the eralie o 0PV Y
i e s oy court of -
sEher ween . of Troabenal®?
i
L




-
(3

.
1% e

-—d
(s 4]
9

19.

Cr—— s =

Zarticdlars £ be Examinad

tee e anplination/duplicate
Cupy/ spote coptus signed 7

ATe xtra cocles of the applicatiop
A Avnoxurcs filed ¢
a; identical with tne Griginal ?

~) Jetoctive 7

S Wanting S1 AMncAurcs

J

Mo _pronstion ?

g . s

Haye the fllu size envelopes No
Learing full addressocs of the
zrondcnte been filed ?

Arc iuhe given address the

riaiscorod addruss 7 .
. ‘ ‘ ) L
2w tne names of the parties : )

ciuoed an the coples tally with
O o It e s A thn appli...

Loonon v

ri the translabions certified ‘ &6f1
to Do tu~o or syprnorted by an
ATtidavit affimming that they

«

arc troo g
Arc Lhe farcts of the case . l/&
mentioned im item no, 6 of the 2
arplication 7

¢) Cuncisc 9

b) Under distinct hcads 9

<) Numburcd censcctively B

1) Typed In double space on one
side of tho pooer 9 '

Have tho parlizulars for interim ‘V)
orisr arayca Por indicated with

reasons 7

Whother 11 thr remedies have ‘\1
Foomem ~erhng ot C-’j, ) . . :)

air ,:S‘?/
eI




OADER SHEET

IN THE‘CEV RAL ARMINISTARATIVE TRIBUNAL
ALL@ #BRD/C o8B . LUCKNDW

5
!
L;_ ‘% N 150 o (,-}7

OF 19 9c ¢ “/7

Shae v 6oL Sy ke L Uy LHAAE ¢ :
AN ‘ 6.*’\ é‘(]{ M\(\ 7"5 C“'f’t\c,\x

SleNod Date | Office port

Ordecrs

@‘ 22.2:9]
D R.

A

RAPE'H Loy
JLe ey,

' @ N Ly .’zé/zf‘?
7 D*'?S{;N
’ ‘R,

Mfavjxm} 25 a2k

e

&%MA—ML. ﬂpfyb‘ca,n&‘
& ablen,t J«aaﬁa7 :
| Codntin bory o pd—
pee. fled $Q
Jopla7, O.P. e

»é»f.)u,._ it o va@

i é‘/ Re- gy
A

| Aeplicans 5 SN
Rubed. Svi kv
Moo QDW-féy
O PNy vy b
e Coun, el (7 &1/ 4,

A

’

Asspan Lk

e 550 S pbso. 4

/

Lle G R
T va( ol 3¢

p-- . L3 :
A SOV

LS

422\%\6\\
- gO.




\g‘&lJ- Of\.,g‘,)‘\,a):‘:‘& RV W ‘r@%\f W LSRN '

ﬁ' Ligh. o AL e 0 o 8-¢-to <o L\
B g
. ,\—ia(,t@"“?o‘&
I 4 /’(/"573/{?

o) |
%Z((q Hen M. Dk, ﬁffw.aj J &R
/- ) //;::( n. K. Oé:._aﬁa%,a/ /é*/é . Netiws vesre Mwe]
' v M 13350

7Z,, (ouoou/ﬂéf 7z, Yﬂ%/x@f— Netee 03 O ¢ e
/ , y \a ke oo reldiam
/}f%u_od' dr/ d)m 0‘0 Je(( (oo C_,(< Zeas,'k U b Pﬁﬂr_ﬁ_g |
I Aaiid Dllowed (b o ooy pemmonn i+
é{/’zd @;%f’: Eteds a d L

Coat) v « e
4
776/0—\4,@_,’(/04?/ el > ee |

Ggy -

& AL

N ) sl
VTR, N ) o \ I
S o bst 04 foo Leavriy on f b
- 3 A J <
g -
12.11.,90 Hon. iir. Justice K. Nath, V.C. —’Noh‘u— g oP NsD
HD'). ilr. iﬂ. Yo Prialkﬁr, ﬂo:‘;o ‘\a" JQZ! . W
Sari Iell.Gupta for applicant, ilh Porid CIRANGNK

were B
Notices/issuad to the respondents U GHE = 51MA AT

by registered pist on 13.3.90. Notices ;‘:t'i((jZ/L,(‘(f (:Az, 4C

O respondsnts 1 and 2 are Jresun:d sarvi. ——i‘fH—hW —g‘ Ucel
N> count~r hus been filed. Case uill q,-q-G- g

proceeca exnarte a¢aeinst thngn. Notice

isszuad to respomasnt N, 3 has been ‘TR"" Clne i F
r:turned oy the pystal aut: oriti—s with C"‘L““'”C"‘ '

. 3 2 g . -gn et « NO C/’? h.IQ.\'a' ”"\
the report ghat despite reseccel =fforts
rale in 1990 the responismt No. 3 cou. d C‘a’ O No

hr 2 _ .
not oe found a- his s-at in thék civen | & 2- . 0
o ~
sffice.,Snri 2,.Gusta says that \ S. T HU»M\Q
respo>wdent 7o. 3 is workiny unider Crnt > v M 0
N

, J/ 10 H]\







TA MOt T

47\77/ 1//5 Z&wré@;;“}._&_
e {M /w» 47/50 R D’“e F Pesteton

. --.»-... -_..-j/ 5 579 ”ﬂé@f BETITIOWER, L -
= -52&1 7’//_ \
| c%m fr'7 /f

'A

'rhe Hgn"fje Mr. \/M’ﬁ'&(’i (.’ C 5‘77‘/&’ ‘5 ( . ;

1. _W,hethen Raportaroflo;alpapers meay.be allowed to . .
see tbe Judgmant? B I e

RN

2, To be referred tb tbQ mpozter 91‘ nat 77 ‘ N

| B Whether their r°”d ﬁ’i Hiah ta s&‘t fair copyv ;,

4, W’hether to be c;rculatd{;-




7N

)
r
19
-
i
!
i
(N

‘a4t

AN

. e G v 1 )T . r o . . L
VP D NN U WL SENTL Y N J.;’\J.d\,.-.‘L,uyvx\.aWi P LI SN

PRI R A

(1) Oeara No. 533/87

Pe.fe.rishra apoalcant
veisus
Union of I~¢ia & oti.zrs SAggponaencs,

(2) VecaX0.67/90
Vese.L.orivastava «pplicant

Veresus
Union of Inciag & others ~gspondents,

whri L. Gupta
Snri Pesesinha Counselfor the anplicanis.

whri «w.V, orivascave--ouncel for kespo~ walcs,
V\JALAJ

Hon. s.r,oustice Velenrivascave, Voo,
Hone sire Ko Udayva, 00, L. e002K,

(Hone..r. Justice Uede orivastava, Veles

‘hese two ap:iicutidns a.e in regpect of
a darticular sectioua onu sacty claininy the said post
an¢ the otrer cleilainy cn. same,pleaaing that che
ol

e

apsiicetions have bezn bunched toyc:iner . re deing

2. {the a» :licant ohrl P.se.nishra file. tine

rald arsricotion belfosn 1.2 Lricunalenic. cas e Cnund
exclusivaly and D@ yeo « abt the 02 . L Hass=u Dy tre
~linctor o £Al, seweteve LpCi-O; uatzc 11,4.86 pe
TLasnoe ons h2 KedeweVe through its wirector wes z:o

De closctew to cotsitie -~ @> lic ot far th: ey ronzntal

o et 4 s oy Y & : . ~ ’
Selllll- £0r .o mpss Seveve\uNlic =idns Lnn



Supplesiis

be tuaghed and ¢

% g furcher . lrectisa b

to Dromdce oinc

5.C. Clne ths ra.ults

-De 2 D€ aled directs¢ ni: o revert tre

gpolicent as it ‘pula asversaly

zesulc in penall w ~sequence >ending derertiencal s-isction

to the poct Lf ceweVe sy anenatent iz nis Een
that the Jribunal be 2i < 2d to holithe wGiizin o7 ohe
¢ualification in the ©o0l, 8 0% the impu._red & Lz

for pLosiocion to the

8

POt s Argistmi Jdocumentation vi_iler

(Puplicreion) as arsit.oiy anc the scme be resa Qoun o

il

the ¢f ect tret the sald Bar «ul2s e r:.ad ignoring

3

S

ciuzcrii natory part ofthe saiu ¢ol, 8 as the same is

vioclative or article 14 o: fie «o stitutcion,

3. “he applicent 2£f tie saoond application w..ri

VeS.loSrivastave Bes chillen.ea the promotion of the
as-licnt in the firct case o¥tie yround t. at the

£esponGint 1.2 Les no risht to promote an Ungualirfiel

Cz1ci. te =20cyr ing Lo Aecruitment sules even on adhoc

na.is. @ nas srcyed thest the order cated 21.8.87 an.

12,7.892 > it ing ool Pese idishira co o :.ar in the

-

Ly eramitation to the post 0f vedeve in Meweven.

and a suitable niosr or Girectivn be isouszc

Je

-~ 2 Lo CLoirt Liiri Pewle 1.iShra , onhis

tive post oL vhisl upCumsntaticn “Iific:rvachac).

L 1 L L S A

cLnoe rasdig £ill

so the regkeeotion conducta. i1 tids
Ls,ceZu a¢rfz2 027 final-u: 1w a clreczive oe iscuce o



-

L:egnd)uens ..y, 2 tY 1

th

e - -3 PR -
Jiadice the sel  _ter € noil=z2

r.. >5.5,8¢4 i, e o enforcament v: rules e il

(F
o
{\

+

[0

dgetay of olcin~ w

B}

szlectim is on weir part.

Jhe Zrets iorief 2re Jrac oo Ll Peine i T Wi

[¥aN
L ]

v 8 recrultw an SUariong o searcha sistunt (wocuimentnzion)

in .pril, 1.65 in &.cor enca with .cruitzent ang

fromotion U’z o7 Gl 224 technical taf of the
wEgearc.. ~iz ctoroc: in che A searchn Jesiyns und o &ML ILs
vrianisation an. v s o> on.d e oenior cesearch Assicront
(wocun:ntation ; in 1366 tLrm: i Gevertrental seleczinm

x;eé 305.74 Ty

~
6]

%

~ommittee.s Is  cesignaction, viwe we o

. . -

Crantg =G Lz wndlef ooucur tatisn e.ssistente <Jhe s i Lok

]

(

..ishra wes PLomde o es ~aiel Wssealch «a:rgiczancl~scumensesi-

=
o

io1) in 1978 tiwouir o . oZtigntcl welection vommitzee

T LEQE wWrit.er une Vviva voce tist. e vws prafidzia on
achoc 2a: = 01 23.1.1284 s Assi. tant Jocumentation

.ozui- cent (Liorery). Joic prom.zion o7 adhoc muis was

st oper i-g inalig tion and issuanC2 of :totutbiy rul-s
Xno.m &s <esearcn ~2signs and - -ardar@s vigenization

(uropu & ang B) &ecruitient iwlies, 1984(h3reina2te£ referze
to as Kecruitmert «ules) which were publighea vige
notificction we:ed 28.5,84. In Column 8 of tte bcheéule{
iocthe post £ «cssgi:cont Jocdunentationvi _icer, the

eaucatimal gualificrti Y gs o - srescrioczc cg Eolloves

LS
i

“Lut must possess at leest 3«Chelor's veoCree or
equivalent ¢islome in 1i.rery Science of &

r.cognized «nivergity >r viv:lenc,”



srios ey oo osoid L 3138t nu =« weldi oo ci. -
BHB L Lle 08 ' . seleEcciiin onn loesos e
’ - Y L)
N GG Ce I o srge on o] el 1o
Che ©5°03C me L1 2% Sesie . ioure N e
\
37 th.e exem,
- s LN S L - - - 3 e -
woosUbo - werntly R - o oC_bllo . oL ezl oiume Dol
3 \ — - s
‘l‘\‘:“"; ~t .’11.‘—3 “ewia c! ] Lnoin PPN - i fhil&l‘; LT n8a —~

N _"li wnt O ohs siler '4?-1’::‘-' LT w. Ll Jeveioe

Srlvescove gualifisc SfiDein. ceeC Woic, ocicace

ani wis post d eo Chiel wocu. grt. i sn seeiczonslen e
& 2000-32CC) in .o of+ice of svevevevells Nert ndcior

20t Ir oL o del ot eocliEnzgoion -<2iz o 20C0-35CC)

Whler post lv e Cisul o sh_b. o o o U

9.4 &y i at he i che soni s LR S —
. N . - .o R - - N T G

Com Llile s ..r Jecruitazns U.88 0w 19049, wie vouaw.

Cid: ors:r o tuo 13.8.88 - & seluction =) tho

. . - m
PICT DL sie—vede 1IN e e, l,'”\.,(,‘-t..%_"', Ot 2D ZoLroiTeen

nules,ii bz moon tiloe 1o CO&0 T L i Ll Wewewdnirs

S s oL Lo Lhe D09E D0 Lieie e Om ZEHOC Lesis on

23.,7.,86 .iter tis «.Clzi =~ bty 'l Zha cnus0intmenc e

AEGle g the 8a8ld wiird Fesedlipors oo SIOma e In

5

saloc vasls, soens- ent 0.1 L. 2, The oLl Py w3aXC,

lerson's odhoC ¢.ooinclasnz vy - ¢ onile cihz oLual ifiec
FLSONs Lers aval.iaole. o e Grii wiIl e silierre Uis

oL reve-ted, thz 2o 55 0l ¢ 31 _2i.7 21l:5 cic not
St.Le wne as psor olic cti.ne bDicous - oFf “fessure the

L2270 m8 D0 2 %Wil) W8S Shy siedeweve NOtifiec the

sereccion ane & saic sSnri e, ».ishra was not ualifjizc



Lal® X

L0or sel .ction.~he saic selectin wac 23rtnsted
& -in posegpon. L to 1llt. —roooee

. ¢
[ 29.6.87 [aels 3Co:)0870

20 1dwl3 Luly n

1986 an. then z=cain DHostpones

fresh list of % eluinle ceon i Zes urg circur_ted and
in it
he

the name of St.2i Pen: iilshre was not nmontisnzd As

¢ié not fulfil the qualification. -ne wsoic nt, vhd

passed the examination was interviewew bt the result

of -he s.me was not dGeclared,+t "'¢5 hwr-enber that

the s-ic shri P.K Mistra file:. the apove wintioned
sherein an.

[y Y

adrlication as nis neme wes not iazcl . ec
che or.oer that he should not

t . ig Tribunal passeG
th exeminagtion.

~=d to take th

be rzvertz. en@ Dzrmit
But whri P.K. iishre uid not gpoear in ths exemingtion

anc. was on medical lewve ana the interim order wa:
vacateu on19.1.87 and consequently examination took
place on 24/25.8.87 ang in the Supplamentary examination

he was allow.d to appear althougn the interim order

had already been vacated. The applicant made
and the supplementsary

representation ayainst th e same

eraminacion was postponecd anc vide stdf notice datecd
9.2.89 the result of one post out of two was declared
and one anesh Prasad va: empanelled for the post of
A.-.0.and he was posted even without holding the

supplementary examination. agaln supslementary axam.

w.S notified on 24.7.89 cnc SLrL Fefe.ishra was allowed

i~ th: ssaz and he s interviewed but the final

result has not Y®t been declared.ilie a.olicant kas
challeny ¢ the ecti. of e rogpodents as first they



4 .

. l(’
.

WEON .y DD oted Shri Pese .liEilire Oon achoC basis smyx

whenl he #as not ualifies an. this cdhoc promotion

alter violating che rzcruitment rules, vhich camne in
force on 5.5.84 encu they munagev t> cortinue him on

the post anc did not rovert him .cspite the =203:4's

directi-ns anu he vas noc ¢uelifizd,nor there was any

int rim relief,

5. The fects, es stated sbove in:cicate undoubtelly g

coming into force of die rulcs, without taking into

co-si.eration the "uslification,the sald ciri Pefediisnra

vas priuot.a on achoc oegis cespics Rallway 3%srd le:.:zr

and he . s not revertc snJ he vas allow-d to ¢o-_inte —

even if there wou no int rid orver anu suppleamat ary
t st s taken, it sy e Coat the res>onusnIs were

int rrstac in him.Jdhe Cese 1s npt ¢oing to be deciseac

i

——
.t

Yy
s

£:ly o2cous  the reo.sdincs we & Intrsste. in éne

oasticular pers~»7 out onchz2 . round wh-ther 3iri Pede

Lilshra wae guelif€ico to be aposointed,when the stuturory

rules in force provide that the vualifiec candiictis

N

Gor o walleble ana

[

it iz qu.lifieu candicates wh-

{

sho:i. be givaen wppointmant Failing wh;ctéome CXCeng caent

Czn be maue but in t.ls case the . 1. 2. ctice and

srcincinple n-s ~ot o 1 ERllu .l
side Lz it o0 suon
the carlier raies —irl weonnlel

DED. oG O Lthe sz,

~ . T . ‘- E , : - £ - ~
Coce 0L Lewess reticl n. olers v, otrto of AT

(1987 owv (Loo)  310) i it




oY
v o3 oricht can ot o0 cgkem cvey/iltrosjective

[

§_-Lucory pu. .o arbitr rily

. Un a8 Eliy-buae., fAGLG. NS elo UL, St
3 = o~ oY est L ot la, -
TZVIL. e J-he apoveE C.. g oun ol L8 0 Lhie u)_) =C. N
i L Lot 1l rgre

Elhri fese ..18. £c in cny swonner 1< A
cl.e 1:.5.4% »osition,

one «an cledle Lol ne hway ® C

$#x :the s.@ ana in

o941 CTh

t..t tre vecancy oi 1ohul W

existin, ¢s it =sist.. X®. &

[
|

in ¢ s& a,.ointlent

Uy ona cen cl. Lz ooz cion an a

ceisn o to pe s

-

to jo.Lial

re his ooo>ointment anc

&,

- 2 lelfsd Loe8 L8 b 198 6.

5, Sn o tls cou: 0F me v sCEsen Ve sa; nldn 0o w70
At

[\
=
-
-
]

Y90 o < v \ew o

q;_:_ .. L& (1/

=

£Y 4 rule fre oad utrof o ftlcle 307 caen.=q reguiris
Smrdes piv, LogXes rELL o Ik Zo. sooro.zion fro

i & rloeniaz) <3 Ll

Lein it wes nelo

&

L) =Comroraents

. . . - e
its 2 CLin.y W UES L4 l,}l_.,’l«.

> LD i - L his Il 0t Z
: " JE o -
e - C:n"yg DT O H - ) PR L ol .22 iy 2 P2L T EC e

. . e
~rig=, i oiils ©

200 .00 DI

a

L e
YR




-J
L ]

i
(i
3
14
[
v}
v

3
{
>
{
{
‘("
{u
i
{
[¢1]
Q
3
o
{5
o,
d
1Y
3
4

b IS Y7 =D TIdEdTIVG DL SR ofne poLr
PR - - ? - -
.o 22 Crhe, 2 N 10 T R - e 2 =& Lo L
- * ¥4 - %4 l - 3 N 1! - - -
L5l “ [V WY -2 < PO T S G S SN 8 | S

P - - “ 4 - - -

»»3-;13(:\.1_{ c‘i’_ Lo~ YIANS &L - Ll Lesve L L7
. T 3 : = P N e - - - 2

A 2 ¢ I RS N Lo ladploie oo ndl oo Lals

S50 saErtenol Ly coenlo Zion then che Iecoiit order oo

dald VoCaTz . oonn ceoncdnddy the eoalizotionof oori

Poeme w1 ila Voo Unlor DD Indials\ve 33:/87) is disnds-od

gt

anC the resHd comts wre slracta o :Cia.e the
result within & oserio. 5% one mo th from tha Jote

oL r.ceipt Oof a copy ol tidlg orocr cnu in cose tre
apolicent 0f veselo, 67/90 suc. ecds,he will be ¢ivon

vaCcgncy oo@ wiich exeninstile

I

¢opoincient & irsz the

2y ik plece en. L zgeult i1t be tivet he (111 o r2

Zn: oo ozoan oo i i 1 DOrkice,




. v LR
AN - . lia. : ’
.

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
LUCKNQ.! BENCH, LUCKNOY.

-: &N G7/G0 (Y
BETUWEEN
Shri V.%é.L.Srivastava esesssessscssssApplicant
v Versus
- Union of India and others sese....... Respondents.
UNDER RULE 9
The documents and Paper Book

INDEKX

- e o -
- - ° o ™o e e TUe T e g g g g Wy g e, g, Sty g mg wmgy mg g wmm g

S.Noe Particulars Pages

o
‘1, Application / Petition 1 to19

b 2. Annexure No.A-1: Photostat copy
- of Gazette of India,Part II
dated 5. 5. 84.

3. Annexure No.3~-23 Photostat copy
of promotion order dated 23.10.84 of
respondent no. 3.

| ‘ff 4. Annexure No.A-3s Photostat copy
; \ - of letter No.ERBI/77/44/24-Vol.III
" L Part datEd 13. 8. 85.
) \
'\.)

.' 5o Annexure No.A-4s Photostat copy
A of letter No.ERBI/77/44/24 Vol, III
| EER dated 28.7.86.

o 6. Annexure No.A=-58 Photostat copy of
the Staff Notice No.EII/ES/3R/0(Lib)
dated 9. 4. 86.

e 220 2l
LS

{ 7. Annexure No.A~68 Photostat copy of
' the lemorandum No.EII¥ES/PR/O(Lib)
- ‘/ dated 11.4.86.
oo
\ 85 Annexure No.A=73 Photostat copy of

L - Letter No.DG/RDSO's Staff Notice

LoV Lo No«.EII/ES/PR/0(Lib) dated 18.5.87.

9 Annexure No.A-8: Photostat copy of
the Hon'ble Tribunal's Order dated
25.6.,87 as well as order dated 10.7.87
passed in Case No.533/1987 by Hon'kle
Tribunal Allahabad,

—
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i1.

12.

13.

14,

15

16,

Places Lucknow.

( ii)

Annexuse Lo.N-9% Fhotost-t copy of Stsif
Notice No.EIL/E3/PR/0(Lib) dated
1“. 80 870

AnnexuZe No.A-1U; True copy of
applicant's representetion dated
12.8.87,

Annexure Nc.A-113 Photostst copy of
StrfEf Notice i.RII/ES/BRAO(Lib)
dated 21.8.87.

Annexure No.?A-123 Photostat copy
of the Stalf Notice No.EII/ES/PR/0(Lib)
(Ft) d-ted 9,2.889,

Annexure No.A-133 Photostat copy of
Stalf Notice No.Eil/ES/PR/O(Lik)
Lucknow datel 12.7.82,

Annexure Nc.A-143 Photostat copy of
the applicant's rspresentstion dated
% 27.3.89.

Power of the counsel.

—

. , \dvocatet
.Dated 28 g’\ ‘50 Counsel for the applicant.

-
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APPLICATION UNDER SECTION 19 OF THE
ADMINISTRATIVE TRIBUNAL ACT, 1985 -

3\

Date of Filing 9/@ - ()’"C' Q
Registration No» CH (67 ZT Ge (L)

Signature

Registrar

IN THE CENTRAL ADMINISTR ATIVE TRIBUNAL

ADDITIONAL BENCH, LUCKNOW.

Shri V.S.L.SrivastavaceicecccccccssessscssessApplicant.,

¢ Versus

Lo

- 1. Union of India Throughs The Secretary,
L Railway Board.

2. Research Designs & Standards Organisation (RDSO)
Throughs The Director General.

3. Shri P.K.Misra, Assistant Documentation
Officer (Pub)(adhoc) Research Designs &
Standards Organisation (RDSO), Manak Nagar,
Lucknow-226 011.

®eessee RGSpOndentSo

DETAILS OF APPLICATION:

I. Particulars of the Applicants

Shri V.S.L.Srivastava,
S/o Late Sri Sharda Prasad,

. aged 48 years, r/o House No.555 Kha/2K/7,
Bhola Khera, Alambagh, Lucknow.

L] II.particulars of the Respondentss

1« Union ot India Throughs The Secretary,
Railway Board, Ministry of Railways,
Rail Bhawan, New Delhi,

2. Research Designs & Standards Organisation
Throughs Its Director General, Manak Nagar,
Lucknow-226011.

3. Shri P,K.Misra, Asstt.Documentation Officer
(Pub) (adhoc) Research Designs & Standards
Organisation (RDSO),Manak Nagar,
Lucknow-226VU11,



-407‘
y 2/

2e

I1L. Particulars ot the order against which
application is mades

Staff Notice Nos.EII/ES/PR/O(Lib) dated
10.8.87 and 12.7.89 of Respondent No. 2 pemitting
Shri P.K.Misra, Respondent No.3, Asstt,Documentation
Officer (adhoc) to appear in the supplementary
examination for the selection of the two posts of
Asstt, Documentation Officer who is not qualitied

according to enrorceu recruitment Ruels for the post.

IV. Jurisdiction of the Tribunals

The applicant declares that the subject
matter of the order against which he wants redressal

is within the jurisdiction of the Tribunal.

V. Limitations
The Applicant further declares that the
application is within the limitation prescribed under

Section 21 of the Administrative Tribumnal Act, 1985,

VI, Facts of the Case:

1. That Research Designs & Standards Organisation
(RDSO) of the Ministry of Railé}s, is one of the premier
research and development institution of the country gk
and functionsas advisers and consultant to the Indian

Railways and other railway users in technical matters,

2. That the applicant is having the qualification

of B,Sc., M.Lib,Sc, and at present posted as Chief

NS



3.

Documentation Assistant (Grade Rs,2000-3200 RPS) in

the office of Research Designs & Standards Organisation
(RDSO) , Ministry of Railways, Lucknow which is a post
falling in Group C (Class III). Theapplicant is
continuing to hold this post since 7.11.1984 on regular

basis.

3. That the next channel of promotion of the
applicant is to the post of Assistant Documentation
Officer (Grade Rs.2000-3500 RPS) which is a post

falling in Group B (Class II).

4, That there are two Group B (Class II) posts

A
t §

ot Assistant Documentation Officers in the Documentation,
Library & Publication Wing of RDSO -~ One is designated
as Assistant Documentation Officer/Library and another
as Assistant Documentation Officer/Publication for

> administr-tive convenience.

5. That the Recruitment Rules - 1984 for the
post of Assistant Documentation Officer (ADD) were
notified by the Railway Board vide their notification
No.ERBI/77/44/24 Vol.III dated 10.4.84 and came in force

. wee.£. 5th May, 1984 after their publication in the
Gazette of India, Part II, Section 3, Sub=-section (i)
dated 5.5.84, a true copy of which is annexed as

Annexure A-1. These Recruitment Rules of 1984 have

been made by the President of India in terms or the
proviso to article 309 ot the Constitution of India and

accordingly the same have the statutory torce. These
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Rules further supersedes all the existing circulars
and orders on the subject and do not sufter trom any

legal infirmity.

6. That these Recruitment Rules of 1984 for the
post of Assistant Documentation Officer in RDSO prescribes
a qualitication ot Bachelor's degree and degree or
equivalent diploma in Library Science of a recognised
university for the departmental candidates to be consi-

dered for selection to the post of ADO.

Te . That it is further stated that the Documen-
@ tation, Library and Publication Wing in RDSQO is a
wing wherein taking into account the services offered
in the Research & Development, a Degree in Library
Science or equivalent Diploma has been found to be
most essential qualitication by the Union Public

Service Commission.

8. That the applicant is the seniormost quali=~
fied departmental candidate as per Recruitment Rules
of 1984 who 1is continuously awaiting for his adhoc/regular

promotion to the post of ADO.

9 That the DG/RDSO, Responéent no.2, vide

their OPO No.73 of 1984 arbitrarily, irregularly and
illegally promoted one Shri P.K.Misra, Chief Documentation
Assistant to the post of ADO on adhoc basis we.e.t.
23.10.1984, Sri Misra is not having the requisite
qualification of 'Degree or equivalent Diploma in

Library Science' as prescribed in the Recruitment Rules
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for the departmental candidates. This promotion ot
Sri Misra has been done ignoring the ciaim ot the

appl icant who is a seniormost quslified candidate

as per Recruilient Rules, Tris irregular pa promotion
was done from 23.10.84 i.e. after the enfordement of
recruitment rules of 1984 for the post (5.5.84), a
true copy of his promotion order is placed as

Annexure A-2.

10, That the Railways Board, the responent
no.1, vide their letter No.ERBI/77/44/24Vol,III Part
dated 13.8.85 ordered that the selection to the post
of ADO in RDSO be held immediately as per Recruitment
Rules, a true copy of this letter is annexed as

Annexure a=3 to this application.

11. That % on coming to know the irregular and

L illegal promotion of Shri P.K.Misra, the responent no. 3,
to the post of aD0O, Railway Board, the responent no.1 vide
their letter No.ERBI/77/44/24 Vol.III dated 28.7.86 to
DG/RDSO desired to know as to why adhoc appointment of
unqualified persons were made when qualified persons were
available and why adhoc arrangements were continued so long
and had issued directions for taking necessary action to
rectify thé mistakes. In this connectionk a true copy of
the above referred letter is being filed herewith as

Annexure A=-4 to this application.

12. That even on the directions issued by the

Railway Board, the respondent no.1, as mentioned in

Oaibor
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Para above, DG/RDSO respondent no. 2 did not revert

Shri P.K.Misra, respondent no.32,tc his substantive

post of Chief Doc. Asstt., but continued his promotion

to the post of ADO ignoring the fact that the qualified
candidates as per Recruitment Rules like the applicant

are available for adhoc/regular promotion to the post

of ADO. It is also pointed out that the applicant is

the seniormost qualified candidate according to Recruitment
Rules atter Shri Suresh Prakash who is already officiating

as ADO on adhoc basis,

13. That the DG/RDSO, respondent no.2, in
order to continue the irregular and illegal adhoc
promotion of unqualified candidate Shri P.,K.Misra,
respondent no.3, to the post of ADO tcok no interest
in holding the selection as per Recruitment Rules
otherwise he would have been reverted back to his
substantive post of CDA on the availability ot
selectad candidates and he would have not been
allowed to appear in the selection because he was not
having the requisite qualification of ®"Degree or
equivalent Diploma in Library Science" as prescribed

in the Recruitment Rules for the post.

14. That on being pressurised by the qualified
candidates for holding the selection for the post of
ADO, ultimately DG/RDSO, the respondent no.?2, notifiea
the dates of selection (10th and 11th June 1986),
syllabus and list of eligible candidates vide his

Staff Notice No.EII/ES/PR/C(Lib) dated 9,4.86. Shri
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P.K.Misra, the respondent no.2, who was not qualitied
in terms of Recruitment Rules of 1984 was not called tor
the selection, a true copy of this Staff Notice is

annexed herewith as Annexure A-5 to this application.

15. That DG/RDSO, the respondeat no.2, vide his
Memo randum No.EII/ES/PR/O(Lib) dated 11.4.86, intormed
Shri P.K.Misra, the respondent no. 3, that as per
Recruitment and Promotion (R & P) Rules, he is not
eligible for consideration for the post of ADO as the
possessing of atleast Bachelor's Degree and Degree or
equivalent Diploms in Library Science ot a recognised
University or equivalent is a must in the case ot
promotees. Therefore, nis name has not been includea
in the list of eligible candidates circulated under
Staff Notice No.EII/ES/PR/0(Lib) dated 9.4.86. A true

Copy of this Memo is placed as annexure A-6 to this

application.

16. That this selectlon scheduled to be held on
10th & & 11th June 1986 was postponed by DG/RDSO, res-
pondent no.?2 to 14th & 15th July, 1986 vide his statr

notice no.EII/ES/PR/0(Lib) dated 6.6.86 and turther
postponed till further advice vide his statt notice
No.EII/ES/PR/O/(Lib) dated 11.7.86. DG/RDSO, the respondent
no. 2, again fixed this selection on 10.9.86 and 11.9.86
vide his staft notice no.EII/ES/PR/0(Lib) dated 20,.8.86
but again postponed till further advice vide staff

notice no.EII/ES/PR/O(Lib) dated 10,9.86, This selection

was again fixed for 29.6.87 and 30.6.87 vide DG/RDSO's

T
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staff notice No.EII/ES/PR/O(Lib) dated 18.5.87 and

a fresh list of seven eligible candidates was aiso
circulatea (annexure-II of this statt notice) but

again Shri P.K.Misra's, the respondent no. 3, name was not
included as he is not having the required quaiification
as prescribed in the Recruitment Rules for the post. A

true copy of this staff notice is annexed as Annexure-A-7

to this application.

17. That finally the written examination ot

the selection was held on 29th and 30th June, 1987. The
applicant after passing in this written examination

was interviewea Dy the selection board on 28th August, 1987

but the final result of which is yet to be declareq,

18, That DG/RDSQO, respondent no.2, was deli-
berately avoiding to hold this selection in order to

save the reversion of unqualified candidate Shri P.K.
Misra, respondent no.3, to whom he had promoted
irregularily and illegal.ly on adhoc¢ basis overlooking

the claims of quailitliea canaldates. This statement 1is
confirmed by the fact that tirst the seleCtion was at

all not tixed tor more than two years from the enforcement
of Recruitment Rules and when date wAS fixed 1t was
postponed four times atter fixing the same initially

in June 1986 as is evident trom para above,

19. That Shri P.K.Misra, the respondent no.3,
filed an application (No.533 of 1987) in the Central

Administrative Txstsu Tribunal, allahabad against tne

non-inclusion of his name in the list of eligible candidate

it —
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for selection to be held for the post of ADO in
RDSO and reasons communicated to him by DG/RDSO,
respondent no.2, vide his Memo No.EII/ES/PR/0O(Lib)

datea 11. 4. 86,

20, That Hon'ble Tribunal while admitting

thls case vide thelr Order dated 25.6.8/ also ordered
that meanwhile applicant (Shri P.K.Misra, respondent
nos3) shall not be reverted and he will be permitted to
appear in the selection which is going to be heida ror
the post of ADO and the result ot the Same shail De
subject to the oraers passed in this case. A true copy

of this Order of Hon'ble Tribunal is placed at Annexure A=S8

to this application.

21, That in Para (LV) of his application filed

in CAT/Allshabad referréd tc in Pars 6, Shri P.K.Misra,
respondent noe3, has menticned thati concerned authorities
of RDSO has suggested him to obtain the orders from CAT
only then he could be permitted to appear in the selection
being held for the post of ADO on 2®%x®. 29.6.87 and
30.6.87.

22 That DG/RDSQ, respondent noe.2, asked Shri
P.K.Misra respondent noe3 to appear in the selecticn
being held on 29.6.87 and 30,6.87 for the post of ADO

as ordered by CAT/ALD vide their Orders dated 25.6.87,.
But instead of appearing in the selection Shri P.K.Misra,
respondent no. 3, ExXEEX reported sick and submitted a
medical certific~te issued by aDMO/RDSO Health Unit in

Wg -
4”“)fwmpfi '
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in support of sickness., His absence from the selection

on medical grounds cannot be condoned as the medical
certificate was not issued by Railway Divisional Medical
Officer (DMO) and was not having the specific remarks that
2the fact was known to him (Doctor) that the candicdate has
to appear in the selection®" as prevalent in the Indian

R~ilways.

23. That Hon'kle Tribunal/Allahabad vide their
orders dated 10.7.87 vacated their stay order granted
vide their orders dated 25.6.87, on a reply filed by
respondents to the show-cause notice, true copy of which

has already been annexed as Annexure A-8 above.

24. That in order to protect his interest the
applicant got impleaded himself on 31.8.87 in the case
Noe533 of 1987 filed by Shri P.K.Misra, respondent no.3,

in the CAT/Allahabad,

25. That the DG/RDS0O, respondent no.?2, notified the
supplementary selection tec the main selection (held on
29.6.87 and 30.6.87) on 24.8.87 and 25.8,87 vide their
staff notice no.EII/ES/PR/0(Lib) dated 1038.87. In

this supplementzry selection shri P.K.Misra, respondent
noe.3, was directed tc appe=r inspite of the fact that

the stay order granted by Hon'bkble Tribunal in this

regard was already vacated by their orderws dated 10.7.87.

A true copy of this St~ff Notice is annexed as Annexnre A -9

to this application.

26, That on this most unlawful action of the

"Qrmner_
—
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DG/RDSO, the respondent no.2, the applicant gave a

representation dated 13.8.87 to him against the same, a

true copy of which is annexed as Annexure A-10 to this

application.

27. That DQ/RDSb, respondent no. 2, on getting

this representation of the applicant postponed the supple-
mentary selection scheduled to be held on 24.8.87 and
25.8,87 till further advice vide his staff notice No.
EII/ES/PR/O(Lib) dated 21.8.87. A true copy of this

staff notice is annexed as annexure A-11 to this

appl ication,

28, That the DG/RDSo, the respondent no. 2, vide
his staff notice no.EII/ES/PR/0(Lib) dated 9.2.89 declsred
the result of ongfg;t of two posts of ADO for which
selection was held on 29th and 30th June 87, and
impanneled Shri Suresh Prakash for promotion to the

post of ADO and he has been posted as aADO on regular
basis vide DG/RDSO's, respondent no.2, OPO No.12

of 1989 w.e.f., 9.2.1989, This was done even without
holding the supplementary selection. A true copy of the

staff notice is placed as Annexure A-12 to this application

29. That the DG/RDSO, the respondent no.?2, again
%?:ed the continuation supplementary examination for

the post of ADO on 24.7.89 vide their staff notice No.,EII/
ES/PR/0(Lib) dated 12.7.89 and Shri P.K.Misra the responde
no. 3, was illegally asked to appear in the same. The

written examination of this supplementary was held on

py =
\(%ga;r/ﬁ,/
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24.,7.89. It is understcod that Shri P.K.Misra, the
respondent no. 3, has been interviewed also on
13.12. 1989 but the final result has not been decl~red.

A true copy of this staff notice is placed as Annexure A-1

30. That the applicant gave again another
representation against this order on 27.3.89 tc DG/RDSO
but with no effect. A true copy of the said representation

is enclosed »s Annexure A~14 to this application.

31. That the applicant fears that the & DG/RDSO,
respondent no. 2 will make all efforts to pass Shri P.K,
Misra, the respondent no.3 in the supplementary examinatic
in order to hide his own misdeeds done so far in this

CasSe.

32. R8x That from the above facts it is clear that
the DG/RDSO, respondent no.2 has neither followed the
Recruitment Rules for the post framed by Railway Board

in consultation with Union Public Service Commission and
Ministry of Legal Affairs etc., enforced wee.f. 5.5.84 and
nor followed the orders issued by R-ilway Board for holdir
the selection as per Recruitment Rules for reverting
shri P.K.Misra, the respondent no.3 videtheir letter

no.ERBI/77/44/24 Vol.III dated 28.8.86.

33, That all illegalities in the case are due to
unwanted favours shown by DG/RDSO, respondent no.2 to
shri P.K.,Misra, the iespondent no.3 in the following
manners -

(i) Firstly promoting him on adhoc basis

=
~ _---—*"’_/
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weeefe 23.10.1984 when he was not qualified
according to Recruitment Rules for the post
enforced from 5.5.1984 in place of the appli-

cant.

(ii) Secondly managing the continuation of his
adhoc promotion by not holding/finalising
the selection for a period of more than
5 years.,

(iii) Thirdly not reverting him in temms of Railway
.Board's letter No.ERBI/77/44/24 Vol.III
dated 28.8.86.

(iv) FPourthly by calling him in the selection
when neither he is qualified according to
Recruitment Rules nor there is any stay order
on this by the Hon'ble Tribunal or any other

court of law,.

VII. Relief sought:

In view of the facts mentioned above in Para

VI, the applicant prays for the following reliefs: -

1. A suitable order or direction ¢alling for the

records of the case be issued and to quash the
order passed by DG/RDSO/Lucknow vide their staff
notices Nos.E-II/ES/PR/0(Lib) dated 21.8.87

and 12.7.89 pemitting Shri P.K.Misra to appear
in the supplementary examination to the post

of ADO in RSO,

2e A suitable order or direction to be issued

directing the respondent no.2 to revert Shri

W

,

i * - ———’—.
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P.K.Misra, the respondent no.3, on his
substantive post of Chief Documentation
Assistant from the post of asstt, Documentation

Officer (adhoc).

3. A suitable order or direction to be issued
directing the respondent no.2 to promote
the applicant as ADO on adhoc basis till
such time the results of the selection

conducted in this regard are not finalised,

& 4. A suitable oriler or directive be issued
directing respondent no.2 to regularise
the selected candidate from 5.5.84 i.e. the
date of enforcement of rules as the delay of

holding the selection is on their part.

5. Such other and further orier or direction be
issued as the Hon'ble Tribunal deem fit and proper

in the circumstances of the case.

GROUNXNDS

A, Because the respondent no.2 has no right to
promote an unqualified candidate according to Recruitment
Rules even on adhoc basis which have been framed by the
President of India in exercise of the powers conferred

on him by the proviso to Article 309 of the Constitution

of India and Legislative in character.

B. Because Recruitment Rules for thmkm the post

were enforced from 5.5.84 after their publication in the

oo
e /e
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Gazette of India, Part II, Section 3, Sub-section (i)
dated 5.5.84 and Shri P.K.Misra, respondent no.3 was
promoted on 23.10.84 i.e. s8fter the enforcement of

Recruitment Rules,

C. Because Shri P.K.Misrs, respondent no.3 is

not having the qualification of "Degree or equivalent
Diploma in Library Science of a recognised University
or equivalent® as prescribed in the Recruitment Rules
and as such he is not qualified according to Recruitment
Rules for the post and ¢annot be promoted or called to

appear in the selection.

D. Because in application of Sri P.K.Misra, res-
pondent no.3, at CAT/Allahabad there is no order of
Hon'ble Tribunal directing DG/RDSO = to call him in the
selection. The stay order dsted 25.6.87 granted in this
regard has already been vacated by the Hon'ble Tribunal

vide their orders dated 10.7.87.

E. Becausex vwhen an appointment is made
without essential qualifications, then it is not

only irregulsr but the appointment is also inwvalid,

e Because it is well established law that
qualification for a particular post can be a rational
differentia within the meaning of article 16 of the
Constitution of India. It is equally clear that when
a qualification has been prescribed for a post that

cannot be obliterated by posting those who do not

NeEIE




have that qualification as against those who have

that qualification.

Ge. B ecause if the President pleases to frame a
rule changing the conditions of service he can do So.

It is not possible to accept the contention that the
rules once framed cannever be altered. If the exigencies
so demand, the rules ca»n be changed. An authority which
frames a rule has undoubtedly the power to alter it

even though the change may be to the advantage of some
and disadvantage of others, If it were, it might

be held that any change in the rules has tc be with the
consent of all employees of the Government, in the first
place that might not be possible, because certain

empl oyee may be liking the change and others not.
Secondly, by doing so, it will not be possible to run

the administr~tion,

H. Because when an appointment to a post is itself
irregular, unauthorised and invalid, termination of such
aprointment cannot be said tc be acts of punishment.
Accordingly, where a Govemment servant who had been
promoted to the selection grade wgs later placed to

his original post, not for any fault of his, but because
of non-compliance of rules relating to the appointments to
to the selection grade , therz was no reduction in rank
withing the mesanting of Articles 311 and therzfors was not
entitled to any epportunity of showing cause under this

Article against the proposal to revert him,
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I. Because the post of Govemment servant is more
one of status than contract and therefore service conditions
can be unilaterally changed even with xEs retrospective

effect.

Je. Because no appointment or posting can be made
contrary to rules even if it is stop gap or on adhoc
basis., The appointment in Service has to be made in
accordance with the Recruitment Rules and not contrary

to those rules.

K. Because the applicant having a qualification
of B.3c., M.Lib,Sc,, is fully qualified according to
Recruitment Rules and awaiting his promotion since
5.5.1984 i,e, after the enforc-ment of the Recruitment

Rules.,

L. Because the applicant shoudd have been promoted
as ADO in place of Shri P.K.lisra, respondent no.'3, who
wvas unqualified according to Rules and thus he is
sustaining &rfem irrscoverable monetary loss as well as

in condition of service.

VIII. INTERLi CRDER:

Pending final degision on the application,
the applicant pray for the following interim order:-

It is, ther=fore, prayed that the Hon'ble
Tribunal may be pleased to sirect DG/RDSQ, respondent

nos 2, to declare the result of the applicant who has

% e —
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already appeared in the interview after passing the
written examination of the selection of ADO 2nd promote
the applicant to the post of ADO (GrouplI) so that he
may be saved from further irrecoverable monetary loss
and mental torture and the result of Shri P.K.Misrs,

the respondent no.3, an unquslified candidate may not be

declared.

IX. Details of the remedies exhausted:

The applicant declare that he has availed
of the remedies available, to him under the relevant
service rules. The details of the repres=ntation in
this regard are given below: -

(i) Mpplicant's representation dated

13.8.87 (Annexure A=-10)
(ii) Applicant's representation dated

27« 3. 1989 (Annexure No.A~14)

X, HMatter not previously filed or pending with

any other courts

The applicant further declares that he had
not previously filed any application, writ petition
or suit regarding the matter in respect of which this
appl ication has been made, before any court of law or
any other authority or any other Bench of the Tribunal
and nor any such application, writ petition or suit is

pending before any of them,

Q{V‘
XI. P-rticulars of Bank greft/Postal Qrder in
in respect of the application fees

1. Name of the Bank on which drawns - Vv Oy 4%?k:

7. Doy Bratt o, A3 L) 1g 632 dogs 5w
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XIXI, Details of Indexs

An index in duplicate containing the details

of the documents to be relied upon is enclosed.

VERIFICATICN

I, VeS.L.Srivastava 8/0 Late Shri sharda
Prasad aged 48 years working as Chief Documentation
Assistant in the 0ffice of Research Designs and
Standards Organisation (RDSO) resident of 555~Kh/2K/7
Bholakhera, Alambagh, Lucknow do hereby verify that the
tontents of paras 1] )\'}/é ’Eb ”
are true to my personal knowledge and paras 9\; 3 ows:Q

e

f) are believed to be true on

legal advice and that I have not suppressed any material

fact.

Dateds 3800\ 1(}90 ( %%w

APPLICANT,
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. GmmlStdutdeu(hd-dmgorden,byﬂamemohgmmncter)hsned
" by the Ministries of tlie Government of India (other than the Ministry of Defence) and
by the Central Authorities (other than the Administrations of Union Tetritories) -
. —
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MINISTRY OF LAW, JUSTICE & COMPANY AFFAIRS
. {Department of Legal Affairs)

" & New Delhi. the 16th March, 1984

G.S. R. 427.—In exercise of the powers conferred by clause
(a) of rule 8B of Order XXVIl of the First Schedule to
the Code of Civil Procedure, 1908 (5 of 1908), the Central
Government ‘hereby makes the following further amendment
in -the notification of the Government of India. in the late
Ministry of Law (Department of Legal Affairs) No. G.S.R.
1412, dated the 25th November, 1960 namely :—

In the Schedule to the said notification, in item 9 relating

10 Karnataka, against sub-ifem (b) relating to the Subordinate

Courts in Bangalore City, for the entry in column (2) the
following entry shall be subglitnted. namely :—

“Shri T. R. Rangarajan,
Central Govt. Pleader”

“Shri B. N. Dayananda,
Central Government Pleader.™

2.-This notification shall come into forcc wuh elfect from
the 16th March 1984, . .

- [No. F. 35(1)/82-Judl.]
N. S. MEHTA, Jt. Secy, & Legal Adviser -+
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m;a ma cmm OF INDIA ; uﬁt‘!mlvmxm 15 1906

q

__New Delbi, the 10th April, 1984

and Assistant Offi-
Designs and Standards Organisation,
Lmknowoftheu’mku-yofm'mmely.—

1. Shonmleudwmmencemmtp(i)mmmvbe .

tion

 called the Research Designs and Standards
{Group ‘A’ and Gronp ‘B’), Recmhmen} Rules, 1984,

(i) They shall come into forcebnthe date of their
publication in the Officiel Gazette. 'Y

anmberofwm.dmiﬂcaﬁon and scale ofhy——'rhc

number of said posts, their classification and nd the scalc of
pay attached thereto, shall ‘be as specified in columnsi2 to
4 of the Schedule annexed to these rules. 2

3. Method of Recrnitment, age limit, qualifications etc—The

method of recruitment, age lmit gimlications and other
matters relating to the sald posts, shall be as specified  in
columns S to 13 of the said

[Parr 11—Skc. X, g
(-) (9) (1), (1) {13) {13)
L 4 w 2w ol oo it Wk v wwfs: o ' ferhr vy dnkt Wi B o ;7
afer we¥ e NR.MWHW folt frer o g ¥ WPl dv wv .
o et wrmmm s W wiy @ W @ Pws/m e dm Y ook o
fawsfieorery ¥ wiufal (fefdg od- et :— wrflsa ¥ s {0 -
v ¥ &% emew i ¥ fiw) & f- | wifig vl ob-
o O fil Wit g iy o (fred @ ey wfufy & erd-
viay foam ¥ wore: ov fufer v8er wifmtepizadfag
fot @1 www ore sitfes vhmrwmfmr wriig o) S
feltmt wavg Of) ¥ yew Vv aft e S
wfgg R winfdi & ¥fewr s wi v k
wren oY et R . &) W W dwe
WM A W 425 % 2 WM ¥ wwmw @
oY v or InY ANwY  wrw N wwmard
e $ @& x o wh dow wn- N
Prfm =y e of fag & aroh o
wi s ey & .
T - w6 ¥ f o _ -
& sfors ¥ @ @ ¥R L
_ 560 %o ¥ WAV XYY ,
wE .,
@ wel &) quE
& srew fodlt efrs - . <Q
wid & Wi ¥ fag :
‘ ot sinfal & W
{ WTT W R e
. e do oW g8 w
g A . .
a4 ' ' [do € sryai-1/72/44/ 2470 11T}
. : ncn’t:uuﬁwiqwﬂquv’ammmmm
MINISTRY OF RAILWAYS 4. Disqualifications : No person,—

(a) who has entered into or contracted a mariagé with
a person having a spouse living; or

* (b) who, having a spouse living, has -eniered into or
contracted a marriage with any person ;

shall be eligible for appointment to any of the said posts.

Provided that the Central Government may, if satishied,
-that such marriage is permissible under the personal law
applicable to such person and the other party to the marriage
andtha!tbercmothctmndsforsodomg.cxemptany
person from the operation of this rule. .

5. Power to Relax—Where the Central Government is of
the opinion that it is necessary or expedient to do so, ¥
may, by order, for reasons to be recorded in writing, and
in oonsultanon witk the Union Public Service Commission,
relax any ¢ the provisions of these yules with respect to
any class or utegory of persons.

" 6. Savmg.-—Nothing in these rules shall affect reservati
rzlaxation of age limit and other concessions required to

. provided for the candidates belonging o the Scheduled Cast
and the Scheduled Tribes and other special catepories {
persons in accordance with the orders issued by the C
tral Govemmem from time to time in this regard.

%
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No.of m&m Solbdm Whether  Ape Himit for

post selection
postor non-
selection

pest

dircet rectrults

Bducational and other
fications required for
recruits ’

~

(Pcnswn)
Rules, .
1972 - :

N ——— - — g

w

&) @ 10 ®) O]

(62) m

1. Deputy Director 1*
(Dccumentation) (1983)  Service Group

QGeneral Central  Rs. 1100-50- Selection  Notapplicable
1600
‘A’ Gazetted
{Noo-Ministerial)
*Subject
10 Varia-
tion de-
pendent
on work-
Joad.

Not
applicable

Not appliceble

. o g e

Whether age and
ducational quali-
fications prescrib-
ed or direct ¥-
cruits will apply
in the case of Pro-
motees '

Period of
probation,
if any

Method of rectt. whe- In casc of rectt. by pro-
ther by direct rectt. tion/dcputationftransfer,
or by

the vacancies to be filled
by various methads ‘

H

deputation/ grades from which promotion/
transfer & percentage of  deputation/transfer 1o be made

Circumstances
in which
UPS.C.isto
be consulted in
making rectt.

I &8 DPC exists, what is
its composition ’

®

® (10) Q an

(12) (13)

Not appliab.le'

2years . By promotion : Promotion

Assistan. Documentation offi-
ars’ scrvice in

cer with 8
the gra od after
appointment thereto on a

_regular basis.

Group ‘A’ Departmental Consultation
Promotion Commiittee with the U.P.S.C

1. Chairman/Member,  necessary while
Union Public Service telects; an
Commission— Chair-  officer for
man. appointment.

2. Two Directors from
Railway ~ Board
-—M¢embers.

Note : The proceedings
of the Departmental
Promoticn Committee
relating to confirma-
tion shall be sent to
th: Commission for
approval If, however,
these are not approved
by the Commission a
“fresh meeting of the
Deparumental  Pro-
motion Committee to .
be presided over by the
Chairman or a Mem-
ber of the Union Pub-
lic Service Commission
shall  be beld.

88 GI/83—$8
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z‘mm (13;3 ) Genersl Central Rs. 650-30- Sekcion  -Not Exceeding No  Esential: - .
Officer. f;ﬂuﬁm&m g;;':;:: 30 years. - (i) Master's degrec in - Phy-
sAze ﬂedl) 40-1000.B. (Relaxable  for sics/Chemistry/Mathema-  \
ministetial), 401200 Gbvernment ser- tics of 8 resognised Uni-
. iv:lm.s usto 5 y:rs versity or equivtlent. \
*Subi n acenrdance with
; ::’::k‘:“ the instructions or {ii) Degree or equivalent dip-
. ' orders issucd by the loma in Library Science of
. Central Govt.) & recognised University or
Note : The crucial Institute.

. date for determining (i) 3 years'  experience in
the age limit shall a responsible capaicity ina
be the closing date Library of st*ndard.
for receipt of appli- . )
cations from can- Note : 1, Qualifications arc
didates in Indin relaxable at the discretion
(other than those of the Union Public Service
in Andaman and Commission in case of can-
Nicobar Islands didates. otherwise well ’
and Lakshadweep). qualified,

: Note 2 : The qualification(s)
. " regtnding experience isfare
relaxable at the discretion
. of the Union Public Service "
Commission in the case of  ~
- ) candidates belomging  to
! Scheduled castes and Sche-
X duled Tribes if at any stags)
; of ‘sclecticn. the Union
, Public Service Commission
~ , is of the opinion that suffi-
. i cient number of candidates
, ) from these commuaities
possessing the requisite ex-
. - perience are not Jikely to
° be avsilatle to fill up the
- , vachncics reserved for them.,
- Desirnble :
. (i) Mastr’s degree in Library
. Scisnce of a recognised
. University or  equivalent
<) - (i) Experience of dccumen-
tation work ina responsible
capacity. !
- {sii) Working knowledge of
any of the modern Euro-
peen language other than
- English. - '
——— e e e =y
. e ;10 n 12 13
No. o . - - -
&t 2 years .BY?"°“‘°‘f°n failing Promctien : Group ‘B’ D.P.C. Consultation
Bachelor's degras which by direct rectt. Through departmental seloc- Three Directcrs/Addi-  with the U.P.S.
Wui- t tion (ufhich shall include  tional Directors. C. mecessary
\m—gnkm 2 in ! ordinarilyawrittentestand Note : The proceedings  while making
\ & viva-voce (test) of Grade  of the Departmental dircet reett,
F,mo - , ‘C’ staff (other than Minis-  Promotion Committee '
'WM“_ . terial shff). working in a_  relating to confirme-’
e-m—quivaleat. _ M’O_:%n;gw. - tion shall be sent to
: The Selection made  the Commission for a
* . o . from among the staf  approval. If, however. .
\ )
\’ . —
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hokling posis in the grade  these are not approved
the minimum of which is by the Commission a
Rs. 425 in the revised scale  fresh meeting of the
and in higher Group ‘C' , Departmental Promo-
grades on a regular basis,  tion Committee to be
provided thsy have ren-  presided over by the
dered a minimum of 3  Chairman or a Mem-
years, non-fortuitous ser-  ber of the U.PS.C.
vice and have reached a  shall be held.
/ stage of Rs. 560/-.
ote : In case a junior emp-
‘Joyee iz considered for
selection by virw: of his
satisfying the relevant mini-
mum - service conditions,
all persons senior to him . o,
. — T shall also be held to be eli-
) : : gible notwithsianding that .
: they may not satisfy the re- :
quisite minimum service
conditions. -

2 - '
- No. ERB—J/77/44/24—vc1. 111
A.JOHRI, Secy., Railway Board and ex-cffice 3t. Sccy. to the G .vi. of India

——— - ch——- e ——

o

) - - wt fedh, 23 wiw, 1984 :
Srewtofre— 45 T-trgefe, wha & w79 309 & Yroe WrU e wivedt @ wAT AR gr e P (s
* fees bl P sfew o O gfE O T g AR S e, S0 SUNROTR sfeew ot e ge i @i
'y faeg sfeww fRwwa) oo YR (@) g aned s sfeew dem oy oo Wl P, 1074w R g w1 &
* frd frefefen P e §, iy — _ _
1 (1) W Frll w1 e am sfeew FRwrw (waewn oo ¥ fows sfoew 6@ @) ofe o WY e e
feww gear, ¥ wnd(R e dR dem A Sd fogn sfeaw fwee) so W (s¥rar) fewr amecdt afteifires
. sfeww v gy ¥ T wdl (Aa.dvieg) frw, 1984 &1
> (2) % v & swrew & ardw & = Py .
2 sfgwat Pera (e feen 3017 s wfeww veor @ qfi OF ved Gz Al wheew gem, Ao i
Wi v e SR AT et e e FRe) @ WRAT () fees ard s Sheey o g v w
wil faw, 1974 O w0 ¥ w9 de 12 AT I G wfified ¥ O frefefe oar R, At
L feorw 9w PRy rewtofte We 682 G 20-6-74(%c 1609 ¥ 1622 wE) wfugen de amofoao.iz) (1)/es2re .
Yo 1 GTO- 5-6-74 ¥TQ wwfe A w1 .
Q2 Wrowrefire do 826 WAW 5-775(1663) WRAEW Fo WUy Eodr-49(24) /687N AOW 21-6-75 PO FHIIET femr way
3 u'ro’ctoﬂrg Ho 097 BUY 10-6-76(T 1706 ARG Ho WrMrr 71-12)10)7 5% -ii arlre
4. wiewtefrs dv 640 arlw 21-579 (7o 162) afagerde 12(47)]76 qarl +5-77
£ Wowjelie. 4o 650 Wi, 31-877 ({° 1653) afrgen @ 12(29)]768 1 A0 4577 .
6 Wenlsfe Ho 25 AW 61-77 ({o 76) whigwr e 10(20)]78T & £ v wrw 15-12-78 _
7. Wiowlefro Ho 984 WOE 5879 (T 1764176§) afigwa deo u(s)]_n-z“r T O 22-7-78 AT G et T
. & GiewtofHo He 1114 Ul 0-5-78 (Y 2015) afeqen 4o 12(41);788eTo-1 8T 22-8-79 BTV W iy 1y |
o ArewioPro do 225 AW 10-2-79 (Yo 439-44) wfageRr Go 12(51)/77E7¢ 1 wrdw 12-1-79 WU e Pear o
10. WieEToRTe o 899 AW 30-2-79(Fe 1764) Afyqw, ¥o 12(20)176 8- 1 4O 8-6-79 TRy weET fear T
11. We¥iofre Mo 1201 MiW.22-6-79 (o 2263) wfagewst de 19(2);78qR A Y i 6-9-79 ETQY deigs femr W
12, WFeqeT € 12(51)77 AW 25-3-80 (Wrewyofie wo ) T G far
13. RRrqE do 43(4)/8041Q-11(i) YIC 141081 (HTowTeMets s80 TTW 31-10-3; —q° 2323) T g7 ferr w,

14. wfrgemgo lz-l'zoxa[a;sl-aq-ngéi),%rﬁ' 3 :-wmoﬁo do 167 O 13282, {¢ ¢73) Er WONTem Wy -



ONANEXURE A-2

Government of India
Ministry of Railways
Research Designs & Standards organisation

OFF ICERS_POSTING ORDER 20.73 OF 1984

Shri P.K. Misra, CDA /publication Branch is promoted
to officiate as Assistant ocumentation Officer (Library)
in Class-II, Scale §s.650-1200 (RS), purely on adhoc basis

till further orders,

2. Shri Misra should note that above adhocC promotion
-will not entitle him to claim regular or adhoc promotion
in future,

3. The charge report may be forwarded to Estt.~11
Section in quadruplicate,

Authi- DG/RDSO's orders gated20-10-84 in file

, (Hindi Version will follow)

DA: N{l, | (};//’5

33+ HARE)

Lucknow=226011. . , ( !

Dated 23,10,1984. ~ For Director Generale

File NO.DG/CRP-77/G

DISTRIBUTION

Sr,Dy.DG JD (Pub.) “Tb (D JDF DDE-1

DDE-II DD (Admne) TEN . AAO-I1 Audit officer
ASOE-1 SOE.III $OE-IV so(Rectt,) SO (Stenos)

ADE /Tele A SO Secy./RPSO officers Association

Estate Supervisor Receptionists 1, 11 pass Section

Admn,Section Notice Board officer concerned & p/file

SO (Hindi):= For providing #indi Version earlye

;1 *
° ”-“---—
g

%\
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BNNEXURE  A-3

E%p

GLVvita.3a1 GF INDIA
MIN1ISTAY OF «All #4Ys
(Railway Board)

No, 32431/77/4%1/24-Vol,111-pt

The Director Genersl,
:{JSO/L UCKNOW,

The Finistry of Adcllways have ¢22i4

10 tns post of Asstit,

tely as par RiP Rules,

(VD]

@
vy

0

\ =)
Jgoc. (fiicer in Ausd s

New Delni, dt. 13-8-95

selection for the post of Asstt,
Joce Officer in 3ID30/1 ucknow as
par the R°P Rules notified vige
this Min,'s Notification No, 3:717/

-
- b

77/4:/24- c1.111 dt, 10.4.84, °

l. Your l2tter No. S.Y1/35/FR/C
01. &’304.85.

2o This iin's lettzr of efen no.
at. 3.5,25.

>2 tnat tn2s selextion
nouwis p2 hela imuassi-

54/~

(R.R. EKohli)
JR.52zratary(a),R1y.3057¢

el
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The Director Gensral,
RDGO. Luc kmow,

Sub; Belection for the post of Asstt,
Dos, Officer in RDSO, Lucknow as per the

R P Rules notified vide Board's
Notification No,BRB-I/77/44/24-Yol III
dt. 10,4.86 .

Refs Your letter No, BII/BS/PR/0/Lib 4t, 30,586

The matter as referred to in your lstter quoted abowe

has been examined and ngu 8ut ap to the Board who have decided
that v should not vio RRC recoumendation, and the grounds
mentioned do not give enough details to justify viadation, mmix
Lasxpxezmly of correct procedurs, The Board also desired {o know
vhy ad-hos pppointment of unqualified persons were made, when
qualifisd persons were available & why adhoc arrangemnh were
continued so0 long,

w Necessary action may please bo taken accordingly under inti-
‘mation to this office,

84/
(RL Agarwal
Under Secretary(k)
Railwvay B ®
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LANEXURE A-5

Government of India
Ministry of Transport, Department of Railways
Research Designs & Standards Orgn.

Mangk Neger,Lucknow-226011.

STAFF NOTICE

Sub: Departmemtal Selection for Class II (Group 'BY,)
posts in the Documentation and Library Sections
v of Research Designs & Stendards Organisation.

A selection will be held on 10th and 11th June, 1986
(Written Test) as per the following programe from amongst the
eligible class III staff of the Documentation and Library
Sections for being empanelled for officiating promotions to
Class II (Group 'B') posts of Assti, Documentation Officer
(Pub & Libraryg in Gr. Rs.650-1200(RS). The number of the
existing vacancies for which the above pancl is to be formed
is 2 (Two), out of which one vacancy is reserved for Scheduled

C aste .

Date b Peoer No. Time s Dur ation
» . ;

1096086 I i

(Est ablishment and 10,00 to 12,00 hrs. 2 hrse.
General Admm.) L .

11,6486 - IT " 10400 t0 13,00 hrs. 3 Irse
(Librsry Science ard B :
Publication)

2 Condition of cligibility:

Stoff holding the posts in the grade the minimun of
‘which is Rse425/— in the Revised Scale on a regular basis,
prpvided they have rendered a minimun of three years' non-
foetuitous service and have reached the stage of RS0560/~.

For depaortmentgl prometces, possession of atleast
Bachelor's Degree and Degree or equivalent diplomg in Libra
Science of a rcecogniscd University or equivalent is muste

Noto:

In casc a junior employec iS5 considered for selecction
by virtuc of his satisfying the rélevant minimun service
cenditions, o1l of his seniors shall #1so be held to be
eligible notwithstanding that they may not satisfy the
reguisite minirmum scrvice conditionse

ooo/"

.’

/
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3, The ¢ligible candidates to be considered for gelection
%o Class II (Group 1pt) posts who fall within the pre-
gcribed field of considcration =are required to appear for
written test and only thosc who .qualify in the written

test will be called for interview by the gelection Boearde

4, Therc will be two qucstion papers as indicated in
para 1 above, the syllabus for which is &t Annexure: 1 & 1%,

Se To qualify for being called for Viva-Voce, candi- Y
d stes mst obtain a ninimum of 60% marks in each paper and 2lsQ -

in aggregatce
6e The list of staff in order of their geniority who ks
are eligible to appecer in the above selection is at ;

annexure 1II. The concerncd staff ghould report 1o E-II
Section at 9.00 hrs on the schedulcd datese - 3

4 :
~
. . AN
" .
"

(P.Ne K apo"or..

Bncl: Annexure g-1,I1T,1TT. ! forJDirggtor Gencrale

Filc No.EIT/ES/PR/O(Lib) e =

Tucknow-226011 , -

Datcd:09o4o1986o ' ‘ ~
DISTRIBUTION

. 1, Jte Direotor (Pub), RDSO, Lucknow;The St aff Noticc m&y
(4 Spon ~3 2e Dy .Dircctor/Doce, RDSO,Lucknow please be circulated 1o
: : the eligible staff

their signature: U T
obbained for having seen
R the notice, They nAY ack now--
o . 1edge receipt of notices

3, Notice Roerd (Admn, Bldge, Annexe I& II).

4. Addl,Dirvector Stdso(Tracl{$.

5. Addle Director/EDe.

6o DyoDGe

- )
R e
: P ///
.//
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EANP NPT IR=D PPN SRONICII Wys-7 - DE Sl b B AT

ANNE XURE~1I

Syllaobus for the Selection of “"ADO(Libr and
AD O{Tubs,) - ( =) e

“Rhatnblishnoni & Ganeranl Administrotion

»E

T

Topic-IT:Librery Management N

A

PLPER=IT Library Science & Publication

Fisoipline ard Ajinesl Rules, Rrilway Service Conduct

Bules, Eoploynent of Crmusl Lobeur, Poso o2nd PTOs,

Ta Rulco & Medicnl Rulcy, . Pensiol Rulel, Leozve Rul
curys ol Euploynert Rosulosions oxd Lo=ng & ALV "ne

General

Delegriicn ¢t powers in RDSO in Establishment and
non=it b walislient natters, Buuges Estingtes, pro-

curenent and accountal of equipment,  SLOTC3 Tl

S%.tjonzary, Chapter I, IT and X of the M2l ¢l

-~

Or ~ice Procedure, Oit jcinal Tem uase Policy and
. Official Language Rul€sSe.

ANNEXURE-IT,

opic I: EibraIy, Orgenisation:-
1Tibrary in Society, its aims and furictiong the
kinds of libroeries and the scrvices gppropriste

i

200 HMarks.

+o cnch one of them, Library legislabion, compara-
tive with gpecial enphasis on Tnden Tibrary Laws;

Litrary Finaonce; comtrol and managZenchive

Principles of Library, ] amming and architecture,

Tibrary equipment ; Tibrary personucl; Tibrary

cooperaticn. Book collcctions and their features.

1iorery committues, Trustees, Boards; Librexry
raninistration; Finances; Sources of Income &

conzrol of cxpenditure; Accessioning, open access

system; chorging & discharging system; stoclk
verification; Book stock sclection & its
nairtenance; dep artment Al libraries.

Topic.ITI: lassification & cabaloguing:
Basic principles of classificablol; structure of

clrssification, mean feotures of Decimal and

Universal Deci-mal classification schenes; theory

& history of cataloguing, catalogue codes,
dcseriptive catologuing, Physical forns of

catalogecs, £illing and displey of catalogues; .

aryongenent of egntriese.

0L

:-
.

.y

€

14

ceo
C3

100 Mcrkes.

14
*
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Topic IV:Bibliofrephy & Book Sclection

[EASORNNIRIEN

-2

Tins & purposc cf bibliodroply, current state of
bibliographical enterpriscs’ (national & inter-
national), Teprograply, copyright, principles in
sclection of library materieals.

Topic V : Regferecnce and information storage, retrieval

anfl.  service o . :

Reforence; sorvice, Enguiry techniques, assessnent
of enquiries, literature surveys snd searches.,
preparation of bibliopraphies, bulletins, abstracts
and indcxes, Types of reference nagterials, Infor-
mation location, stvrage, retricval nethods and
techniques and services, Indexing, abstracting ad
document gtion, Sclective discemination of Informa-
tion,¥arious typcs of equipment for handling
information and previding services, FPatents as
source of irformation, Planning of docunentations
and information centres, Introductory knowledge of
sy stems Planning to autonatics concepts and to
conputer use. ‘

Topic VI :

).

Editing and Printing '
EATTing and processing of rignuscript, Printing
processes, Frinting nachinery, Printing type - 4
f aces, Printing papcr, Blerk meking, froof reading,
Birding, Knowledge of various kinds of publications
and their importance, Precis making.




ANNEXURE -~ 171T

AN

List_of elipmibie candidates in order of

Seniority.

Te Shri Suresh Prajkash, ADO(P) Adhoc,

Cba/Doc,

ST Librarian

2. Shri v, S.L. Srivast av a,
3. Smt. S.L.Dallr

4, Snmt, G.D.Chatterjee, Librarian,

® o o ® o

%




PANNEXURE A-6

| NG
M seirch Desigas & Standards Organisatien
Mamk Nagsr, Lucksew,
Ne, BII/ES/PNO( Lid) Dated:s 11,4,1988

MEMORANDOM_

8ub:s BELXCTION POR THZ POST OF ASSTT,
DOCUMBNTATION OFFICZR IN R, D.S,O.

R——

With reference te his applicatien dated
Shri P,K, Misra effg, ADO (Lib) 1s infermed thet ss Per
RP rules, he is net eligible fer coensideration for the
post of Agstt, Decumentatien Officer/Pub-Library as the
Pessessing of at least Bachelar's degree and Degree or
equivaleat diplensa im Library Secience of & recegrised
Uaiversity er equivalent Is a must ie the case af Promet ees,
Therefere his name has not been ineluded im the 1irt ef
eligibls edndidates circulated uader Staff Netice Ne, BRI/
BS/PR/O(Lib) dated 9,4,1986 (Cepy anclesed),

DA/ As above §d/-
Bagant Kumar
far Directef Geaeral

8hri P, K, Misra
Offg, Asstt, Deg, Officer (Lib)
RD80/Luc knew,




ANNEXURE L-7

Goverment of India ' o &
Ministry of Railways N
Research Designs axd Standards Organisation

STAFF NOT ICE

Sub: Departmerntal selection for cil, IT (Group 'B?)
. posts of Asstt.Documentation Officer in

Research Designs and Standards Organisation,
Iucknow, ‘ '

In continuation to the Staff Notice of even number dgted
10.9.86 urder which the above selection scheduled to be held
on 10th and 11th September,87 was postponed ti11 further
advice, it has been decided to hold the Departmental selection
for cl.II(Group'B') posts of Asstt,Documentation Officer in
Gr +Rse 2000~-3500 (RSRE) in RDSO,Luckrow on 29th and 30t} June's7
a8 per programme given below from amongst the eligible C1, IIT
staff of the Documentation and Library sections., The number
of existing vecancies for which the panel is to be formed

* 2(two),out of which one vacancy is reserved for Scheduled
caste candidate,

Programme of written test

Date _ Paper No, Time | Duration of paper
2946.87 I 10,00 hrs Two hours

(Establishment and

N General Admn)

30.6.,87  II 10,00 hrs  Three hours
(Library Science
and Puslication)

2.Corditions of eligibility

Staff holding the posts in the grade the minimum of
which is B, 425/-in the Revised scale on a regular basis,
provided they have remdercd a minimum of three years' non-
Tortuitous service and have reached the stage of Bs. 560/ .

. For departmental promotees,possession of atleast
Bachelor's Degsree and Degree or equivalent disploma in
Library Science of a recognised University or equivalent
is a nmust,

SheAmrit Lal,LO(R)/RITES who does not possess a
a degree or equivalent diploma in Library Science as
prescribed in the R&P Rules is,however,permitted to
appear in the above selection in pursuance to the directions
of the Hon'ble Ceniral Administrative Tribunal, Allahabad
vide'tgeir oxder dt.9.9,86 in casec regisitered under No,.472
of 1986.
¥ote In case a junior employee is ‘considered for selection
0y virtue of his satisfying the reicvant minimum service
conditions,all his seniors shall zlso bec held to be eligible
notwithstanding that they may not satisfy the requisite
minimum service conditions,

PO

1
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3, The eligible candidatcs to be considered for selection
to the aoove posts who fall within the prescribed fiecld of
of consideration arc requircd to appear in the written test
and only those who qualify in the written test will be called
for interview oy the Selection Board. ‘

4 There will be two question papers as indicated in
para 1 above,the syllabus for which is as indicated in
Amnexure-I to this Staff Noticec.

Se To qualify for being called for Viva-voce,candidatcs
must obtein a minimum of 60% marks in each paper and also

in aggrecgate.

6o + IList of staff in order of their seniority who are

eligible to appear in the above selection is at Annexure-II

to this notices The candidates should report to EII section CEV
for written test at 9.00 hrs on the dates indicated in the

programmc,

Te The result of this sclection will be subject to the
final dccision of the Hon'ble Central Administrative Tribunal
Allahabad in case registered under No,472 of 1986- Shri

Amrit Lal versus Union of India.

/—\
Encl:A T8 T VoK enay
ncl: Annexures . T« N\
- (Basant Kuma}'\ft‘gic b
File No ,EII/ES/PR/O(Lib) ~for Dircctor General

TLuckrow=226011
Dated {$-5-87
Distribution

Registered AD - ,
1.%He Wanaging Dircctor,RITES,New Dulhi House,27,
Barakhamba Road,New D 1hi(in dup)It is requested
that Sh.amrit Lal,ILO(R)/RITES may please be advised
- of the above selection and spared in time to attend
the sanme,
2.She Amrit Lal,LO(R)/RITES,Menak Nagar,lucknov,
3,The Jt.Director/Adm-I,RDSO/Lucknow with 4 spares
4.Dy.Dir/Doc,RDSO/Lucknow with 6 spares. '

4
They are requested to please hand over one copy of the
St aff Notice to the staf? working under them as per Ammexure-IT
and obtain their signatures in acknowledgoment.,

5.Notice Boards(Admn, AnnexweI & IT Buildings)
6.Hony . General Secy,RDSO C1,ITI Stef? Association,RDSO/Lko_
7.Menbers of the Selection Board, &.50/Conf, so|g-w , DDE-U
. Ammexure=IT
List of eliesible candidates in order of seniority -
7o Ol LIOTLT %ai,L57§fﬂE§ 5 Sh. Surcsh Prakash, ADO(P)adhoc
Ssh,VSL Srivastava,CDA/Doc 4.Smt,SL Daur,Sr.Librarian

3
5,Smt.GD Chatterjee,Librarian 6,Smt.Manju Malhotra,Sr.Doc.Asstt
7.SheS.K,Duraj Sr.Doc..issti, '

P ‘; %\%ﬂ




. ' ANNEXURE-I

Syllebus for the Selection of ADO(Library) amd
ADO(Publication) :

‘%o

. Establishment & General Administratisrn 100 Marks
Pogper I  ESTABLISHMENT

Discipline and Appeal Rules,Railway Service Cornduct
Rules,Employment of Casual Labour,Pass and PTOs,TA
Rules & Medical Rules,Pension Rules,Leave Rules,Hours
of Employment Regulations anmd Loans & Advances.

GENERAL

Delegation of powers in RDSO in Establishment and
e non-Establishment matters,Budget Estimates,procurement
- and accountal of equipment,Stores and Stationary,
Chapter I,II and X of the Manual of Office Procedure,
Official Langgage Policy ard Official language Rules,

Paper IT LIBRARY SCIENCE & PUBLICATION 200 Marks

Topic I: Library Organisation

Library in Society, its aims and functions the kinds

of libraries and the services appropr. ‘e to each one

of theém,Library legislation,cozv: =% +e with special

emphasis on Indian Library Lawe, Iibrary finance;control

and mansgement, Principles of ILibrary,Planning and architecture,"
Library equipment; Library persommel; Library cooperation,

. Book collections and their features.,

Topic ITI: Library Mznagement:

Library committees, Trustees,Boards; Library Administration;
Finances; Sources of Income & control of experditure;
Accessioning,open access system; charging & discharging
system; stock verification; Book stock selection & its
maintenance; departmental librariese )

(

“Popic III:Classification & catalosuing:

Basic principles of classification; Strcuture of
classification,main features of Decimal and Universal
Decimal classification schemes; theory & history of
cataloguing,catalogue codes,descriptive ca*ologuing,
Physical forms of catalogues,filling and disnlay of
cataolgues, srrangeneri of entrics,

. Topic IV: Bibiography & Book sel<=zhion

Aims & purpose of bibliography,current state of bibliographical
enterprises(national & inter-naticnal),reprography,copyright
principles in selection of library materials,

...2
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Topic V: Reference and information storage, “
retrieval and gervice,

Reference jservice,Enquiry techniques, assessment of
enquiries,literature surveys and searches,preparation
of bibliographies,bulletings,aostracts:and indexes,
Types of reference materials, Information location,
storage,retrieval methods and tdchnigues and services,
Indexing,abstracting and documentation,selectiQe
discemination of Information,various types of equipemdnt
for handling information and previding gervices,patents
as source of information,Plamming of documentations and
information centres, Introductory knowledge of systems
plamning to automatics concepts and to computer use,

Topic VI: Editing and Printing o | O

Editing and processing of manuscript,printing processes,
printing machinery ,printing type- faces,printing paper
Block making,Proof reading,Binding, knowledge o: verious
kinds of publications and their importance ,Precis makings
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ANNEXURE fA-8
IN THE CENIRAL ADMINIST 7 7'.2 T "IBUPAL, ALLFHABAD '

L2 T 2
(Registration No.533 of 1987) ‘ /x.SZ
P.K.Misra . Vs Union of India & ors. . %&r//
5 L
G.% )

1A%~ Ton'ble D.S.Misra = A.M. . .
Hon'ble G.S.Sharma=J.M. ' Ty

Heard Shri V B.Upadhya, learned counsel
’ for the applicant, He has filed copy of an order
passed by this Bench in 0.A.No.472 of 1936 in which
an interim stay order in a sdmilar case was passed
by us. |

Admit. .

Issue notice to the opp. parties to file ;
reply within a month. /[There is also a.prayer for
interim relief., I=sue notice to the respondents to ‘
show cause by 10-7-87. Mearwhile, the applicent shall
not be reverted and the ke wil 1 be permitted to »
appear in the selection, which is going to be held
for the post of Asstt.'Documentation Officer and the
result of the same shall be subject to the orders ‘
" passed in this case, . ’

Hon'ble G.S.Sharma « J.M.

A reply to the show~cause notice has been , .
filed by the respondents in which it 8% stated that l
inspite of the opportunity being given the applicant
did not appear in the selection held on 29th ahd
30th June, 1987. He a2lso gives an assurance that the
spplicant will not be reverted to his substantive post
till 3-8-87. B

We have heard the learned counsel for the B .
applicont we feel that in the circumstances there
is no Nead for continuing the stay order.h ngukaOM
accordingly vacated, The respondents may file reply)
Rejoinder af fidavit, if any, may be filed within a

week thereafter.

€

List this case on 3-8-37 for final hearing
"dlongwith QA No.472 of 1936, Amrit Lal Vs Union
Contd..z/-

sd/= sd/- }
Member (A) Member (J) )

Dt./= 2536-37/
2., Hon'ble D.S.Misra - A.M. ] n g%

e e — —

A RV VIR,

]
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' P To PNNEXURE  A-/0

The Director Geaural '
R.D.8,0, , ; ' %\

. /(, JHROUGH PROPER CHAN!EL )

/

L) 8ir » /

ubs Coantinuation( gupplementary) sslection for the post
of Agstt. Déoumentatien Officer(ADP) in RPSO w
delstion of the name of Shri P, K. M sra,ADD(adhos)
from the 1list of eligible oandidates.

(XXX ]
A

Vide staff Notice Ko.BII/ES/PR/0(Lib) datod 10.8,87. a
coat Ynuation( supplementary) melestion for the post of Au{t. Doo .

0f£34erPADO) .18 going to held on 24th and 25th Augast 1987 and
C fol o:ing candidateg have been made 0ligible to appear in ti
' n/.o ony

. Shri Amrit Lal, LO(R)/RITiS
2, " P,KMisra, ADO (Adho)
/ 3, sat, G.Dochatwrj.a. Lihl‘&rian

/. Candidates at S,No.1 and 8 above sarvaghri Amrit Lal and
Pfx.msra do not posses Degree or equivaleont Diploma in Library
. S8clence as presribed in the Recruitment Rules 1984 and hence are
; . oot ligible to appaar in the saig ssloo tion, However theg were
. al10wd to appear in ths solection held on 29th and 30th Juns 1987
/ : rsiance of thy direatives of Hon'b3 Central Administrative
y Tribunal/Allahabad 4ssued vide their orders dated 9,9,88 amd 25,6,87
in cases registared under No,472 of 1988 and 633 of 1987 reapoctiu):
Both of them 4id not uppar in this gelec tion,

v It 1s pointed out here that, in gass of shri P.K.Misra,ADO

e Gadhoa) (case H0.533 of 1%87) Hon'bls Tribunal vasated their’ stay
order of dated 25,8.87 under whish ghrd P,K,Miara wvag 0alled in
the selestion for the post of Asstt, Doc, Officer held on 29th and
30th June 1987, The copbes of the orders of Hon' ble Tribunal dated
25,6,87 and 10,7.,87 are enclomd as Annexure I and iII for your
ready reference. \ g

Thus making elipible shri P.K,Misra,ADOPAdhoc )in the
continuation( supplementary) eelsotion for the post of ADO ig totally
illegal,unjustified and against the provision of the R&P rules and
this may oreate more adminigtrative ang legal oomplications,

. . Contdeoeee2

ACqa “vs.
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Y
It 1s,therefore, requested that irmediate asction may de !
taken for deletion of the name of Shri P,X.Misra,ADO(Adhoc) from
the list of eliglble candidates for the continuation selection
for tha post of ADO fixed on 24th and 26th August 1887,

Thanking you in anticipation,

Yours faithfully

- B 3\eeT
D\s Two Annsxures I & II dL{(/V.B.L.Buvastava )
CDA/DCS

Copy 4n sdvancs for immsdiate action to:
., 1o Shri V.C,V.Chenulu, Direotor Gensral/RDSO/LKO
/,Mhri A, P, Agarwala, Sr.Dy,Director General/RDSQ/LKO

.
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SAINNEXCR F ﬂ%?/

[} -
'

: GOVERNMENT OF INDIA  _ '
MINISTRY OF RATIWAYS o
'RESEARCH DESIGNS & STANDARDS ORGANISATION e

Y X R NN NN NN .
- . - . . ®

STAFF NOTICE
» " »; ' R . . . A ’
Sub : Departmental eelectien fer Cl, II (Greup 'B')
pest ef Asstt, Poounentat&on Officer in RDSO,

This effice staff netice Neo, EII/ES/PR/0(1Lib)
'dqted 10.80870

Ref

[ 1]

. XXX XXX ,
g E

s " The Sﬁpplenentany selestien whish was scheduled te be .-q“'~
.. held en 24,8,87 and 25.8.87 is pestpened til11l further advice, '

P ' . ' ( Basagnt Kunar ) ‘
.. Pile Ne, EII/ES/PR/O(Lib) | fer Directer General,
. . Lucknew - 226011 : . : o R

. ¥Dated 't 21-8-87, ‘.

/ : DISTRIBUTION R o

.. ¥, The Managing Direeter/RITES, 27, Barskhsmba Resd, New, Delhi, -,

' ".It 4s requested -that Sh, Amrit Lsl, LOR/RITES msy please be .-

' advised .suitably. L . S oo
", Shri Asrit Lal, LO(R)/RITES, A-122, Rajajipurss, Lucknew, ' -

L }3..Shri,P.K. Misra, ADO/P, RDSO/Lucknew, : '
- AL ' I

4, Jt.Directer/Pub,, RDSO/Lucknew,

;{;/Sf DD/Dec, RDSO/Lucknew. He is requested te gdvise Smi. Gaurl
: Chatterjl, Librarian suitably. : , s

6. Mombers ef the Selectien Beard.
7. SO/Cenf., $O/L-IV, DDE-I and DDE-IT,

O
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Y : _  ANNEXCRE  f-T%

Governmént of India
: Ministry of Hailways ‘
Research Designs & Standards Organisation ¥

Manak Nagar,
Lucknow-226011.

STAFF NOTI

. As a result of written examinatioh and interview held
on 29th, 30th June,87 ard 23th aug, ,87 regpectively for the
‘post of hsstt, Documentation.Officer and on the reconuendations
of the bepartuental Promotion rumittee and alsy ih compliance

. with the interim order dated 3}.1.Y9 passed by the Hon'ble

rentral Administrative Iribunal, Allahabad, Director General/
KEDSO has approved the empanelaent of Shri Suresh Prakash,
®DA/Doc.(at present workgng as Asstt, Documentation Officer/
Library on adhoo vasis) for promotion to Group.'‘s' (rlass-II)
post of Asstt, Documentation Officer in Grade Rs,2000~3500(KSP)

2, The aboVe“empanelﬁent is‘brovisional and is sabject to
amendment/revision in toto as a result of &-

1) final decision or any other orders gassed by

‘ the Hon'ble m:ntral Administrative.Iribunal.
. Allahabad in case Regn. No,533 of 1997 - Shri

" PK Mizhra vs Union of India; and - .

S 41) Supplementary continuation selectibn for the
: post of Asstt, Yooumentation Officer to Le
: conducted by KDSO at ‘a futur: cegbe for the, ‘
.+ elijizle adsontee. canciczies. ' 3 _
S . TR0
. . _ : : (Basant Kumar). -
Encl:Nil, - - P for Director General,

No E-I1/ES/PR/O/Lib(Pt).
Dated 942.1939.
A !21 i;:i EH& 1.n
1).. A4d1.DG, JDA-I, 1I, III, JD(Spl) & Seoy, to DG,
-"" DDE-I, II and DD/Admne .

.

' 2), so/B-1, 1I, 1II, IV, 80/a-I, I1I, S0 ronf) & 50/Legal (with

3 spre cop{us. '
3), Shri Suresh Prakash, ADO(Library)(adhoc).

k), Notice woard,




T
ONNEXRE H-73

. URGENT
Class=-J1 selection %

Government of Indla
Mimd stry of Rallways
Research Deslgns & Standards Organisation

! STAFF_WOIICE

. Subs Departriental selection for Class-II (Group 'E') post
T of Asstt. Tocumentation UITiéer in RDSO, =~ . ———————-

Refs Thig office Staff llotice of even number dt, 21.8.87.

It hus becn decided to hold the continuation gupplementery
vritten exaoninaticn for the absentee nandidntes for selection
for the post ol isstt. Yecumentatiorn,  which was postponed under

Loy Staff Notice dated 21.8.57 referred to above, ac per following
oo progranrics =

Dnte Paper lo, Tirce Duration

2457 .59 I 10,00 hre. Two hrs,
(Estt. & Gencral
Adzinictrgtien)

" 11 14,00 brs,. Three hrs,

(Litrary Science &
Publication)

, 2 With the permanent absorption of Shri Amrit Lal in RITLS,
Y only two candidztes viz; (1) Shri P X, Misra, CDA/Doc, now
workdrg as o0 on adhoc basis and (2) Smt, G.,D, Chattecrjee,
Librarian, are eligible to appear in-the supplement.ry selecticn,

»
¢ 3. The cumdidatuwre of Shri F M, lisra 1s on the same conditions

ol as srecificd in tlic Staff Hotice of even numbor dated 10.2.Z7.
1, The aandidnten are requestod to note that as por instructiconsg
on the subject, there 15 no provision for holdivg second supple-
‘on any mentary cxaminaticn for any sclection/Zund therefore the result
acecunt of thig sclecticn vill be finalised after this cupplementery
sclceeticen,

5. The candicetes are requested to report to Z-II Secticn at
0€.20 brzy on 24.2.20 for further inforraticn ropgarding venue etce

A AL e
Enclsil., (EACHNT ZUHAR) -~
110 Z=-1X/Z2/TP/0LLY) for Directer Genoral
Luchivow: D, 12,7.,1000

DISTRILUTION

JE/ 0T ittt 2 oo sxre eoples. One copy each nay pleasce be z2rered
on e ecandilos and aeonowledeement receiveod.
DLl (2 eopioes), DRL-1I, 50/Cont., SO/8-17
jicturre o the 7clecticn loarad

. oL Porsge,

~

L Vo
%/ﬁ,,_
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PNNEXCRE B-/4%

T, ¥,
| G
The Director General,
R.D.S o°o/mCMo
*Ihrough Proper Channel®

sub; Continmtion (Supplementary) Selection
for the post of isstt. Documentation
0ffioer{ADO) in RD30- Dalotion of the
mue of ineligible candidates.

It is understood that a Supplamentary Selsction for
the post of Agstt, Documentation 0fficer{AD0O) is going to be
held shortly and ths following candidates havo boen made
eligible to eppear in the sslections-

1, 8hri P.K. Micra, ADO (Adhoec)
2, &at, G.D, Chatterjes, Librarian

The candidate at 5.No. 1 above Sri P.K. Misra, ADO
(Adhoc) does not possess the minimum qualification to becoms
eligible to eppear in the selection of ADO mnd hence had been
declared ineligible candidate by the RDSO Administretion,

2. He wag permitted to apreir in the main sslaection held
on 20th & 30th June 1987 in persuamce of the directivo of the
Hon' ble Central Administrative Tribumal (CAT)/Allahabad vide
their orders dated 26.6.87 in o se registered tader ¥o. 533
of 1987 filed by him, But §ri P.K. Nisre did not appear in
the selection, ,

3. 8ince 8ri P, K. Misra 444 not avail the opportunity

the Hon' ble CAI/Allahabag vacated thelr abova stay order

under which 8ri Misra was allowsd to appear in the main sslection
vide their order 4t. 10,7.87.

4, Thus making 8ri P.X. Hisra, ADO(adhoc) eligible in the
supplementary selsction is totally lllegal, unjustifisd and
against the order of the Hon'ble CAI/Allahabad which my causge
“Contenpt of Court", .

5. It 15 pointed out that Sri Misra was mmde eligible in
the Bupplementary selection which was to be held on 24th &
25th August 1887 but this supplementary examination was
postponed on my similar representation dt. 13.8.87 {(copy
enclosed for ready refersnce).- :

It is,therefare, reguested that immediate action may be
taken for the deletion of the mime of 8ri P,X. Nisra, ADO(adhoe)
the 1igt of aligible candidates for the Continuation(Bupple-
mentary) selection for the post of ADO to de held shortly,

' s you,
As One copy of the applioation -

‘ “5‘ B 838150 for immediate action (!:KSW
SOEFT % 9§ Laa. DG, RDSO, lucknow, NS CDiyD08="2.7| { BY



P) Qg(t < ek C&\\“\\(a/Q Mm@w&i‘*&&x\ﬁ“\\

" e S _‘T‘o’\\')uw\»—Q N e\ el o HETEW

[ qrdy ]wﬂmva

VS

INANENTVY ‘4% Iedora %'ﬁ‘"ﬁﬁs;

1 TeReRE g kaﬂgaarm

{ ergtornez)

Alaial (oG rE)

do gwgm tiny &l Wl & ga ,Ea

sav fory Yege & oo} T & =Y ‘\x@
PN Mo St LU el

' ————

- ——

w C JHF T~ — gwry— —

Tq Sqdida-
g‘?’ﬁ"ﬂ Jo™~— — = ..

qrent  (qarg) et (wwrg)

qaaﬁ%a

& aaan 3+t fagen w1 gfam (gwow ) s g site foR
W E 1@ gogw ¥ awa afmm @@ awar aew aww
T S gy I3 7A@ B T FeAET F @ 9 s e
T a1 dterd a1 gt AT d fond wrd wad sk waar qga
% q YAGATAT T FHA I AT QW AT gATT &
Vg m e9¥ grATAT A @A & st qua@w w3 LG
I5TE A1 W TEAT GAT & W gAQ Cagedy (®q=wamt) w1
wifee fomn gan oo wwd a1 gart geaee gEw (aeamdt)
W E 49 wde fagrn si-awia wgwa o @ of qg
€4 FAAE AR @qq1 @SR g T ginr & ag W eiwTe
¥l f fe @ ge dmt qx rad ar fedt wuR Gaw ® Rem
G A HagR TR 4w § gw avwt @R s daen
HIAT § Susl fasrgidt A gwiw  qu w5l gt yufwg ag
werewaTal fow fTm awe @ e awu ov ww e

gENEIT

-'//"4 T

SR . 0 .

fwate

wgtm ﬂk LSS E s



-’

-2 -
i

the claim petition need no further comments.

3 That in regards to the contents of paras IV
and V of the claim petition it is stated that no
cause of action has accrued to the gpplicant. In

the circumstances the claim petition is misconceived.

4, That the contents of para VI.1 of the claim

petition need no comments.

5. That the conbents of para VI.2 and VI.3 need

no further comments.

6. That the contents of para VI.4 of the claim
petition are denied. Tt is stated that there are
two posts of Assistant Documentation Officer, namely
Asstt. Documentation Officer (Library) amd the

other one Asstt. Documentation Officer (Publication).
Tt is stated that the answering opposite party no. 3
is working on adhoc basis on the post of Asstt.
Documentation Officer (Publication). It is further
stated that the nature of duties of the Asstt. Docu-
mentation Officer (Library) and Asstt. Documentation
officer (Publication) are quite different and thus
the differentiation in the 2 posts is not only as a
matter of administrative convenience; rather there

is substantial difference in the nature of duties to

\\[////////pe performed by the incumbents of the 2 posts.
/eee.. poge 3.
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7. That in regapds to the contents of para VI.5

~9

of the claim petition it is stated that the Recruit-
ment Rules, 1984 have no superseding effect ;or

the same has any retrospectivity in its operation

(] as is evident from Annexure- 1 to the claim petition.
] It is further stated that the construction of
Clauses 5 and 6 will itself indicate that there

is suffieientguidelines for relaxing the quali-
fications as prescribed iﬁ the Recruitment Rules,

. 1984, It is stated that there is no clause
repealing .21l the existing orders and instructions,
notwithstanding mmytkixg the coming into force

of the Recruitment Rules, 1984, will survive

provided they are not inconsistent with the

A Recruitment Rules, 1984,

8. That the contents of para VI.6 and 7 of the
claim petition are denied as stated, It is stated
that the said Recruitment Rules of 1984 have not
a considered the fact that in case of Assistant
Documentation Officer (publication), the qualifi-
cation of Bachelor's degree in Library Sdience
bears no.reasonable nexusZ§ggn the duties and
responsibilities to be discharged by the incumbents
of the posts. It is further stated that thé said
Recruitment Rules, 1984, vide its Schedule, has
not mm clessified the qualification for the post

of Asstt. Documentation Officer (publication).
/.... l*
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It is further pertinent to mention here that

' the said Recruitment Rules of 1984 under clause 5,

have empowered the Central Government, if it feels
necessary or expedient to do so, it may, for reasons
to be recorded in writing and in consultation with
the Union Public Service Commission, relax any

of the provisions of these rules with respect to

any class or category of persons. Thus under clause
5 of the aforesaid Recruitment Rules, 1984, the

g%z Central Goverrment is also empowered to relax
any of the qualifications as prescribed in Schedule

to these Recruitment Rules, 1984,

9. That the contents of para VI.8 of the claim
petition are denied. It is stated that the
Opposite Party No. 3 was recruited as Junior Research
Assistant (Documentation) in April 1965 as per
Recruitment and Promotion Rules of Class III1
Technical Staff of the Research Directorate in

the R.D.S.0., Department of Railways. It is stated
that the Opposite Party No. 3 was promoted as
Senior Research Assistant ( Documentation) in 1966
through Departmental Selection Committee in
accordance with the Rules, 2 phot ocopy of which

is being annexed herewith as Annexure- 1 to this

reply.
It is stated that the Rules for REcruitment

and channel of promotion of Class 11T (Tech.) Staff
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working in the Documentatidn Section of R.D.S.0.
Ministry of Railways were issued vide corrigendum
slip no. 5 to Order of 1961. A copy of the said
Rules along with the Channel of Promotion is being

annexed herewith as Annexure- 2 to this reply.

A perusal of the Channel of Promotion would show
that the Chief Research Assistant (Documentation)
Officer was eligible for promotion to the post

of Asstt. Director (Publication) and this post
subsequently came to be known as Sectional Officer
(publication). It is stated that one Sri H.E.
Srivastava, presently Deputy Director, Documentation
was promoted to Class II post under these rules
referred to above through the Departmental Selection
and was posted as Sectional Officer (publication).
It is stated that the designation of the post of
Sectional Officer was changed thereafter to Assistant
Documentation Officer vide Office Order No. 5 of
1970 issued by the Opposite Party No. 2. A photo-
copy of the said gffice Order No. 5 is being

filed herewith as Annexure=- 3 to this reply.

Tt is stated that in the year 1970, the
notification was issued to the effect that class II
posts of the Sectional Officer (publication) were
to be filled up by drawing Class-II incumbents
from other Directorates, i.e., Civil, Medhanical,

Signal and Tele-communication and Instrumentation

Architecture and Electrical. A photocopy of the
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extract of the Notification dated 19-2-1970

is being annexed herewith as Annexure- 4 to this

reply. It is stated that consequent to the said
Notification issued by the Railway Board, the
Opvosite Party No. 3 reperbsented to fhe Director
General, Research, Designs & Standards Organization,
Lucknow, against the Notification and in response
to the said representation of the Respondent No.3
the Respondent no. 3 vide Office Memo. dated
25-4=-1970 was informed that the question of

avenue of promotion to Class-II posts from Class-IIT
staff working in Publication, Documentation and
Library Section, is under consideration. A copy

of the said Memorandum dated 25-4-1970 is being

annexed herewith as Annexure- 5 to this reply.

Tt is stated that before the issue of the
Office Order No. 6 of 1973, the Publication,
Documentation, Library and Public Relétions
departments were being Jooked after by the Asstt.
Documentation Officer and he was responsible
in his turn to the Deputy Director (publication).
Tt is stated that after coming into force the
office Order No. 6 of 197% ard consequent to the
posting of Sri S.K. Manglik as Dy. Director
Documentation, the Centralised Documentation
wing commenced functioning under his charge
with effect from 12-2=76. It is stated that
Ssri ilanglik became incharge of the activities

mentioned vide office Order, i.ee Library,
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(iii) Preparing rig write-ups for R.D.S.0.
in journals, newspapers, 4.I.R. and
other technical Jjournals.

(iv) All other functions being now undertaken
by the Dy. Director (P) excluding those
mentioned in para 1 above, the charge of
which has now been passed on to the Dy.

Director ( Documentation).®

Tt is stated that in July 1973, the answering
opnosite party no. 3 learned the reply given hy to
Sri Amrit Lal, Chief Documentation Assistant by
the Opposite Party No. 2, that the Railway Board
has been requested to agree to the post of Assistant
Documentation Officer in Class-II being filled up
by selection on the basis of his priority from
amongst the eligible and suitable departmental
class-TII candidates inthe category of documenta=
tion mxd Assistant and Translation (other than
Ministerial) working in the Documentation Ving
of the R.D.S.0. A true copy of the said letter

is being filed as Amnexure- 7 to this reply.

Tt is further stated that the Respondent no.3
was promoted as Chief Research Assistant (Documenta-
tion) in the year 1978 through Departmental Selection
Comnittee on the basis of written test and viva voce.
A true copy of the syllabus of the departmental
test which the ReSpondent No. 3 undertook for being

promoted to the post of Chief Documentation Assistant,
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earlier known as Chief Research Assistant (Documen-

tation) is being filed herewith as Annexure- 8

to this reply. A perusal of the same will reveal
that the candidate is requifed to possess the
knowledge of the Library working and other matters
only. It is stated that nothing sort of like the
Degree in Bachelor of Library Science was ever
required for promotion on the post of Chief
Documentation Assistant., It is stated that subse-
quent thereto the Opposite Party No. 3 was promoted
quigg; basis as Assistant chumentation Officer
(Library) on 23-10-1984 vide officers' posting
order no. 73 of 1984 till further orders. A

copy of the same is being filed herewith as

-Lnnexure- 9 to this reply.

Tt is denied that the spplicant is the
senior-most qualified departmental candidate as
per Recruitment Rules, 1984, It is stated that
the Respondent No. 3 was promoted on adhoc basis
as Assistant Documentation Officer with effect
from 23-10-1984 and further he was appointed in
the substantive rank of Junior Research Assistant
in April 1965 and thus in all respects the &pposite

Party No. 3 is much senior to the applicants

10. That the contents of para VI.9 of the
claim petition are denied. It is stated that the

Respondent No, 3 is well qualified for promotion

onxthe
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on the post of Assistant Documentation Officer

as the qualification presqribed under the Recruit-
ment Rules, 1984 cannot act retrospectivelyp and
upset the vested rights of the Opposite Party No.3
for promotion under the existing rules. It is
absolutely incorrect to say that the answering
Opposite Party No. 3 is not having the requisite
qualifications for the post; It is stated that

the degree or equivalent diploma in Library Science
is not a mandatory gualification, particularly

for the respondent no. 3 in view of the fact that the
a respondent no. 3 was eligible for promotion

on the basis of existing qualifications and parti-
cularly in view of the fact that the Recruitment
Rules, 1984 have no refrospectivéty in their
operation. It is stated that the spplicant is

not the seniormost gqualified candidate and it is
the respondent no. 3 who is the seniormost quali-
fied candidate and has been rightly promoted on

the post of Assistant Documentation Officer

(Publication) .

11, That the contents of para VI.10 of the

claim petition are need no further comments.

12. That the contents of para VI.11 of the
claim petition are denied. It is stated that
there is no illegality in the promotion of the

respondent no. 3 and the Respondent no. 3 has
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been promoted in accordance with the rules and

the relevant instructions.

13, That inxeegzwdxke the contents of paras
12 and 13 of the claim petition need no further
comments as the same are related to the inter-
departmental communication which may be properly

replked by the R.D.S.0. administration.

14, That the contents of para 14 of the

claim petition need no further comments.

15. That the contents of para 15 of

the claim petition need no further comments.

L 2K B B B B B 2 page 12



g/

[

16. That with respect to the contents of para
16 of the claim petition it is stated that the
nane of answering respondent was rightly indicated

in the eligibility list for selection.

17. That with respect to the contents of para
17 of the claim petition it is stated that to the
best knowledge of the énswering opposite party
no. 3, the apolicant was never interviewed by any
Selection Committee as‘has been alleged in the

para under reply.

18. That the contents of para 18 of the claim
petition are denied. It is stated that the allega-
tions in para under reply are mischievous. It is
stated that the matter of selection was delayed
for the reason that the other candidates including
the respondent no. 3 failed to appear in the selection,
held on 29/30 June 1987 due to medical advice. It
is in fhese circumstances the selection could
not be completed. However, it is stated that the
supplementary selection has already been completed
and the matter is pending consideration of the
Railway Board for approval of the selections made
by the Selection Committee. In the circumstances
it is totally incorrect to say that the Director-
General, R.D.S.O. has éeliberately avoided to

the '

hold/selection ; rather the same clearly indicates

the ulterior motive to malign the administration
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without any reasonable cause.

19. That thecontents of paras 19 and 20 of the
claim petition are the matter of record hence

no comments are required.

20, That in regard to the contents of para 21
of the claim petition it is stated that when all
the efforts of the answering respondent failed
to be considered for promotion at administrative
level there was no alternative left with the ans-
wering opvosite party except to approach this Hon'ble
Tribunal. It is in these circumstances that the
answering respondent no. 3 was constrained to
file a claim petition before this Hon'ble Tribunal
which is pending as Claim Petition No. 533 of
1987 P.K. Misra v. Union of India and others
pending at Allahabad. It is stated that the
applicant has also been impleaded in the said
claim petition and his defence will be heard at
the time of hearing of the said claim petition.
It is stated that in order to harrass thé Respon-
dent no. 3, the applicant has filed the present
claim petition here at Lucknow, knowing fully well
that the claim petition on the same issue is
ending consideration before this Hon'ble Tribunal
at Allshebad. It is stated that it would have
been appropriate for the applicant to have filed

the petition at Allahabad for expeditious disposal
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of the matter as the same may have been connected
and heard together instead of now the present
petition being transferred to Allahabad for hearing
along with the said connected petition already
pending consideration of this Hon'ble Tribumal at

Allahabad.

21. That the contents of para 22 of the

claim petition are denied. It is stated that

the applicant has no business to look into the
satisfaction of the administrative authority

for granting the medical exemption and it is
stated that it is the sole discretion of the
administration to consider any medical certificate

as appropriate for grant of exemption.

22, That the contents of para 23 of the claim
petition are denied. It is stated that the
Hon'ble Tribunal has not vacated the interim
order as is evident from the language of the
order itself. It is sta ted that on the under-
taking of the railway administration that the
respondent no. 3 will not be reverted that this
Hon'ble Tribunal was pk=azesdxn pleased not to
further extend the interim order. Thus it cannot
be said that the interim order has been vacated
rather on ikt the undertaking it was not felt
necessary to pass/continue the interim order

any further.
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23, That the contents of para 24 of the
claim petition are the matter of record, hence

no further comments are reguired.

24, That the contents of para 25 of the

claim petition need no further comments.

25, That the contents of para 26 of the

claim petition are denied. It is stated that the
representation of the applicant is totally mis-
conceived. It is stated that the respondent no. 3
is well qualified person for selection on the

post of Assitt. Documentation officer (Publication)
and as sucn the responde?} no. 3 has already passed
the written examinationxénd appeared in the inter-
view the result of which has not yet been declared
as the matter is pending c onsideration for approval

before the Railway Board.

26. That the contents of paras 27 and 28 of
the claim petition need no further comments as the

same is a matter of record.

27« That with respect to the contents of para
29 of the claim petition it is stated that the
final result of the selection has not been declared

for the reason that the same is under consideration

¢ the Railway Board.
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to
28, That/ the contents of para 30 of the
claim petition it is stated that the representation

of the applicant is misconceived.

29. That in regard to the contents of para
31 ¥ of the claim petition it is stated that
there is no substantial ground for fear of the
applicant that the respondent, namely Raillway
Administration will make all out efforts to
select the answering respondents It is stated
that the selection has been fair and any allega-
tion without any basis clearly indicates the
ulterior motive of the spplicant to malign the
railway administration. It is further pertinent
to mention here that the answering respondent
Nhas already passed three selections, in the same
subject and it will not be strange if the res-
pondent no. 3 is declared successful in the
present selection also. It is stated that if
the applicant is affaid of his incompetency

he should not make such allegations in respect

of the high officials of the Railway administration.

30. That the contents of para 32 of the

claim petition are denied. It is stated that
there is no valid ground for reversion of the
opposite party no. 3 and the opposite party no. 3

is being rightly continued on the said post.
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31. That the contents of para 33 of the claim
petition are denied. It is stated that there is
no illegality in appointing the opposite vparty

no., 3 on the post of Asstt. Documentation Officer
(Publication) when he is %hz senior to the applicant.
Further there is no illegelity in continuing the
opposite party no. 3 on the said post and further
it is comps&tent for the Director General, R.J.S.0.
to act in accordance with the reules and to protect
the rights of the opposite party no. 3 arnd further
that this Hon'ble Court itself has allowved the
respondent no. 3 to appear in thz selection before
the selection board for regular promotion to the

post of Assistant Documentation Oifficer (publication),

VIIZ That inregard to the contents of para VII
of the claim petition it is stated that the applicant
is not entitled for any relief as prayed and further

that there is no good ground for entertaining the

present application.

VIII. That in regard to the contents of pars VIIT
of the claim petition it is stated that since the
Opposite Party No. 3 is already continuing on the
post for the last 7 years and he is also entitled
for regularisation hukxXire on th2 post,apart from

e regular selection, the balance of convenience
is in favour of the Opposite Party Io. 3 and it

does not entitle the applicent for any interim

relief.
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IX, X, XI, XITI. That the contents of paras IX, X,

(1)

XI and XII of the claim petition nedd no

further comments.

Additionsl Pleas.

That it is stated that by virtue of the constant
working and interaction with other allied sections
ard the length of service, the Respordent no. 3
has acquired adequate working required for
shodldering higher responsibilities of Class-II
post of Asstt. Documentation Officer (Publication).
It is in these circumstances, the Director General,
R.D.S.0. while recommending qualifications for the
post of Asstt. Documentation Officer vide his
letter dated 24-9-1983, has not incorporated any
educational qualification or age limit for
departmental candidates. As a matter 6f fact
vhile drawing the said Recruitment Rules, 1984

the relegant materisal was not placed before the
rule making authority and in absence vhereof in
column & of the Schedule annexed with the Recruit-
ment Rules, educational quelificetions of degree
in Library Science or equivalent, has been

prescribed.

Tt is stated that the Respondent no. 3 has
learnt that the draft R. & P. Rules sent by the

Director-General, R.D.S.0., were not placed before
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the rule-making authority in an arbitrary fashion
has drawn the said rules ignoring the recommenda-
tions of the Dipector-General, R.D.S.0. It is
stated that as per the R. & P. Rules for the
Technical Directorate, a man recruited as

Junior Research Assistant is eligible on the
basis of length of smxwide service with his
seniority for appearing in the Selection Test

for promotion to Class II posts without acquiring
any additional qualifications while in service.
It is grossly discriminatory that most of the
Junior Documentation Assistants, Senior Documenta-
tion Assistants, Chief Documentation Assistants,
recruited or promoted for Class-IIT Documentation
Publication Staff are not eligible to appear in
the selection test for promotion to Class-~1II

solely for the reasons that specific educational

‘qualifications have been prescribed in the

Rules subsequently.

That it is further pertinent to mention that

the post of Asstt. Documentation Officer (Publi-
cation) is analogus to the post of Assistant
Superintendent of Printing & Stationery on the
Indian Railway and the said post of Assistant
Superintendent of Printing and Stationery no
educational qualification has been prescribed
nor any age limit has been fixed for the

departmental candidates for promotion to the
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said post of Assistant Superintendent of Printing
and Stationery has also been approved by the Union
Public Service Gommission. Thus it is evident that
in the present case of Asétt. Documentation Officer
(publication) the qualification of Bachelor's
degree in Library Sdience‘has no nexus with the
nature of duties and work to be performed by the

Opposite Party No. 3.

(4) That it is stated that a bare perusal of
the Office Order No. 6 of 1973 will reveal that

the duties of the Asstt. Documentation Officer
(publication) are general in nature and no specific
knovledge of Library Science is at all reguired.

It is stated that the duties of Asstt. Documentation
officer (Publication) are more akin to the main-
taining public relations vis-a-vis R.D.S.0. and

no specific library maintenance is required.

(5). That it is further stated that for the post
of Assistant Documentation Officer (Publication)
the qualification of Public Relation Diploma and the
other activities are congenial for responsible
discharge of duties to the km=¥ post rather than
the degree in Library Science. It is in these
circumstances the answering respondent has undergone
training in the Indian Institute of Mass Communication
lew Delhi and the Railway‘staff College, Badodra

for public relations on the government expenses.
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It is also relevant to mention that for main-
taining the public relations the answering

as :
opposite party no. 3/xx also acquired proficiency

in German language.

That it is stated that against the arbitrary
fixation of the qualifications in the Recruit-
ment Rules, 1984 and further for considering

the same to be relaxed in the case of the Res-
pondent no. 3 for £ causing undue hardship

to him the respondent no. 3 has filed a detailed
representation to the Union of India through the
Secretary, Railway Board, Rail Bhawan, New
Delhi, for invoking clause 5 of the said
Recruitment Rules, 1984 for relaxing the said
qualifications as mentioned in clause 8 of the
Schedule annexed with the said Recruitment Rules
1984, A copy of the said representation is

being annexed herewith as Annexure No. 190

to this affidavit. It is stated that till date

the answering opposite party no. 3 has not

received any communication and thus =Xtheugh the
matter of selection for the post of Assistant
Documentation Officer (Publication) is pending
consideration with the Railway Board. Thus it
is expedient that till the Opposite Party no. 1
communicates any decision on the representation
of the Respondent ¥o. 3, in regard to the

relaxation of qualifibation under clause V of
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the said Recruitment Rules, 1984, the present
claim petition be kept pending and the Opposite
Party No. 1 be directed tb take expeditious
decision in the matter so that the interest

of the answering opposite parties be protected.

That it is stated that the Recruitment Rules,
1984 have novwhere provided that the Rules are
retrospective in their operation and all the
existing instructions have been superseded in
absence whereof the ex;sting instructions and
the vested rights accrued thereunder in favour
of the Respondent No, 3 are still in existence
and the Respondent No, 3 is entitled for being
promoted on the post of Asstt. Documentation
o0fficer (Publication) as the educational quali-
fications incorpor#ated vide item no. 8 of the
Schedule annexed with the Recruitment Rules, 1984

is not at all applicable in case of the answering

respondent.,
W

Deponent.
Respondent No. 3.

Verification

/oou'o page 23-
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Verification

I, the Respondent No. 3/deponent ébove named
do verify that the contents of paras 1, 2,

4 to 6, 8 to 11, 13 to 16, 18 to 20, 22 to 27,
29, 31, IX to XII, and (1] to (7) are true

to my own %nowledge and those of paras 3, 7,
12, 17, 21, 28, 30, VII and VIIT of this

affidavit are believed by me to be true.

No part of it is false and nothing meterial

has been concealed, so hel» me God.

\\,

A‘“f‘ fae

naqrreede

Respondent No. 3/RBeponent.

Ve
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BEFORE THE CENTRAL ADMINTSTATIVA TRIBUNAL, ALLAHABAD
CIRCUIT B=NCH, KANPUR.

- . - -

Claim Petition O:d. No. _67/90(L)

V.S.L. Srivastava .v.veceeececsve... Aoplicant
Versus

Union of India and others........... Opp. Parties.

- =

Amnexure- 1

( As per copy of the promotion of the
0.P.No. 3 as Sr. Resegrch Assistant

( Documentation in 1966, annexed hereto)
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Staff Posting order Mo, 203/1066,

On his having been empanalled for tre post of Sr, Researck -
Asstt. (DOC) notified vide -staff Notiece Io. AYTS/SRE(DOCY 4§t 6.8,66
Sh. Pratap Kishore Misra, ty., J€. Resca ch Asstty (MOC), ™OC & Pun,
Sec., RDS0, Lucknow being the Senior most candidate on the Panel
15 promoted to officiate as Sr. Research 4sstt, (M™0) on Rs, 325/-p.m,
in the senleof Hmaxaxs Rse. 325-15—475-EB-20-575(AS) under JN(ME), RDS0,
CRJ with effect from tte d ate he actually assumes charge of the new
post in RDSO, Chittaranjam, Or nig release from his present section, -
Sh. P.K., Misra is director to report to JN(MYC) RDS0, CRJ for duty -
as ERA(DOC) after avalling himselr ofijoining t{me seven days (exeJuding
intervening Sundays) from the date of his relerasge, - .

2. Sh. P.K. Misra shoudd note ‘that he'will be entitlled to the
officiating pay and allowances nrovided his continuous service in the
officiating grede emcceds 21 days, - . , :

3. The dates on which Sh. P.K. Misra is relieved of his present
dutics in RDSO/€CY jmay plrase be advised to Estt.,II,_s:ction,
b <d S v

<
‘.'ﬂ
{

. ’ o T e . 2=,
A Tedten quely d\\,:n X [L”'.\,T - : /2‘/)“/\;3((//6

eneg, ng- A . 4
omns C Bhes] AT (R.P. 7ot 1cy)

- for Joint Dirsctor; (MC).. - -
. . . ‘. - i ) ) . : : N

Dhea Nil. b

AN PN

b B/IP/DOC(CL. TII)/66
dt. )+ August, 766,

Cistributions

1. JD(M&C), RDSO CRJ (witt ono sperc cony)

2. DOp RDSO, Lucknow, .

3. so(f), EDSO, Lucknow, .

4. SO(E-III), RDSO, Lvecknow. '

S« S0{Rectt.), RDSO, Lucknow, (1 snare cony for Pass sse,) -
5. RDBD Accounts, Iucknow.
7> PL 4o Dy. D.G,

80 CQA.-,

9. Receiptionist

10.Staff Motice.,

= -
-
-
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BEFORE THE CENTRAL AJMINISTRATIVE TRIBUNAL, ALLAHABAD
CIRCUIT BEICH, LUCKKOY,
Claim Petiton 0.A.No.  67/90(1)

V.S.L. Srivastava cceseeceesessessesss. Applicant.
Versus

Union of India and others e¢¢e¢ess.... Opp. Parties,

Annexure - 2

( As per photocpy of the Rules of Recruit-
ment and Channel of promotion of Class III
(Tech.) Staff working in Documentation Section,

annexed hereto)

L I B 2 AR B N 4 Contd.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
CIRCUIT BENCH? LUCKNOV.
Claim Petition O.A. No. 67/90(1)

V.S.L. Srivastava eceeeevecsees... Applicant.
Versus

Union of India and others ....... Opp. Parties.

Amnexure - 3

( As per Photocopy of the Officer Order
No. 5 changing the designation of
Sectional Officer to Asstt. Documentation
Officer, annexed hereto.;

essss contd.

\ \



N
%ég

BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRTBUNAL
ALLAHABAD, CIRCUIT BENCH, LUCKNOW.

Claim Petition 0.A. No. 67/90(L)

V.S.L. Srivastava teecessecsscssssessess Applicant.
Versus

Union of India and others eeeceessssss.... Opp. Parties.

Annexure - 4

( As per photocopy of the extract of notification
jssued to the effect that class II posts of
Sectional Officer were to be filled up by
drawing Class-II incumbents from other

Directorates - annexed hereto)
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BEFORE THE CENTRAL ADMINISTATIVE TRIBUNAL AT ALLAHABAD
CIRCUIT BENCH AT LUCKnNO'.

Claim Petition O.A. No. _ 67/90(1)

V.S.L. Srivastava .ecececessesesses Applicant.
Versus

Union of India and others.e¢......... Opp.Parties.

Annexure - Ho. 5

( As per photocopy of the Memorandum dated
25-4-1970 informing the answering Opp. Party
that avenue of promotion to Class II posts

from Class-III staff is under consideration -

annexed hereto)

cesseesss Contd,
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BEFORE THE CENTRAIL, AIMINISTRATIVZ TRIBUNAL AT ALLAHABAD
CIRCUIT HOUSE AT LUCKNOY,
Claim Petition 0.A. No. 67/90(L)

V.S.L. Srivastava ....... feeeeeeenes Applicant.
Versus
Union of India and others......... ... Opp. Parties.

Annexure = No. 6

( As per photocopy of the Office Order No. 6
of 1973 dated 20-2-1973 regarding transfer

of work, annexed hereto)

esssssss Contd.



‘ .
. - ~
L
Conwmer o L, L T N bt J.;..,“M.-i~;4 LuoJeputy
v, T - L . . Sy P
)—--\ (abov‘\ s O, '--.,-..t-&'u‘n. Vi WowwllUT — - C(i .)\.)Cu‘ RIS DORTG L0 VedTr
] [
QLD conae GOl I XCV...QH.*.‘L: unaey a3 Chareo Wit L'i; CCV 1 .G
et . - - [ . N -
., Lo *chLU-,,. 75 SLC enuvy -kabunr\gocd.r AT Lon ) wlin
uchee-torth wil ‘_..L;.;“"C; UL Yo (/\/.11"1"’ aCt.“_.L:.i_‘S:"
L]
2N\ TN e T e A . - ' DARS S IO R A T, ;
-,/ YN e —/\(v\\_»;ttlo.\/.'_;thA: O LY \.:Iu—.."_.i.\,A- 2‘02“"&\,‘\"34
} i ir ] g und rotric 3 1niormats or
4 ~1 Sl Lng, ctorin <2 T2LTLOoval Laiormatoorn
el
S

v
COLCGINLnEG variow railvay s eiplines in RD
L0 Coisanicate thC.TOSultS ©i rescarch T
S8CDy wad supply of information on thb-
Lo querivs and GUSLIonnGlres Yace elved
A\ --bl’&h. - s
Ay ~ITUlgling Lo sapply of copios of various erifelay,
‘ compiling or Gocumentation notes and wap uarborlv
. notificario; 1; otce.

6T Farots

LG ;qnctions alliced te

,...

iibrary ana docunontation,

. £+ %ho fo*suw-“; LUECLTRE wad non-pozetteqd P63, which n~vc
JUCH sancilloned ooty usively for Docwaentatiogn o WOrk arc ulso
srassferrod to o Locw waent cvion “ing with oi'foct fron i2thn
SUDruLy b 1575 Yool Lhc SCIDGOTIVY UiTectorate irdicutca
SGLow ;-

I L.A.(‘LA.A.I:L”" ’J,Ll ‘u;) .01. l‘\ F '(1‘;) - ! J.l‘k'u'A -r\:fl O\A
U, FUSTL nal 5ot st ! Sine- ¢ Teeapn To

»¥o.r pay“ . Yuion and dave
m_xﬁmw_“_-~“ﬂwnm_~w__ ;

. ©r s3STLDiroctos - Li's letter 15 S84 Design Docuwron- -
SLs. 3% i hue. hQBl/oﬁ/ﬂua/uv Lirectorate, tation.

. [ARVIN ,()a_)o()‘vjb
. : T . . i -
ceboiion Lssl L g LSLS/RK at. Irack Desi s ~dc.~
. 65095 21.11.67, Wing,

.-.‘A_':~ -—(“_{_’)»« "'dCl -

- PN sC T Ty ~
- . st das, /Ah SRS LA L ;)b&l('n vl
. " ”
o IR ] SRR N GO
M . '\to PEN /.; ,/- LN S f’)CEUI LG
L "
‘ - . "L..(."‘ . - Ve
L4
- rAl r -
. H £ Y - )
~ =rtew LY L. l, . P J/. ....'/._ . . RN R N T L e
- . . PN
LLR -l-—/.//l Wil ./_.,‘1.,6/ .
LA r/[_
[P P L.
4 . . v . .
. E AP Y A VT -l -
. ’ ,:-"__.:'/. ‘. YA
'.'.J“) ~ S Ml
. it - N ’ : ..1 - M 0 e
PR U S 3 e e e L aTt b [ 10 v )
S N 1Y
E e T .. . - e e —

Vel g

foALANM T 12T M/

T T e e ——

o Ae——

[ -




3. The abbroviat g deslgnation of Leputy Diroctor,
(Documontation) vill e 2)(Doc) ana taat oI As5ist ns

birogtor(bocwncntation)Jill be .D(Docy,

L, "« With the Creation of 5 seporatoe Docunentatior
Ying, the Inp 0ssicteg by th. Present Asstt.Documcna
tetion Ofricor(Publig;Llon) will pe incharge of the

following ltons ;-

i) Public'Relations and liaison,

1) Biting ang bublishing of tochnical rencrts,
. ' : £pucial reports, annugl reports, tochniecal
. Honographs” ang tecknical bPapers, cte,

. iii?'Preparing Writo-ups for RDso 1y gcncr-1, for
: ncwspapcrs, IR ang other technicgy Journais,

iv) a1 other furnetions Now being wndertglcas by DI2
cxeluding thoseo Liertioneq 4in bora 7 bovg,
A ' the charge of vhich Yige noy been passug on t,
DD (Do ), '
5. Tho presont designation oy the .0 14 changed g
455lstant Docwncntation Officor(Publicatlon) with thy
abbrovaatog dosignation or +DO(P),

/ 'W\L;__Bc_a

Filc No.0G/0RG-20 f’/ (is.5inny) 22 “l7
Dated: 20.2.1973 PR /[;/iyr Dircctor Guierar, |/
;/S /e
e ;;‘1;quz.on:~ dS usun
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BEFORE THE CENTRAL ADMINISTRATIVS TRIBUNAL AT ALLAHABAD
CIRCUIT BENCH SIRXXILG AT LUC KNOV,

Claim Petition 0.A. No. __ 67/90(L)

v.S'L. srivaStava ..'...‘............. j‘;’pliCan‘t.
Versus

Union of India and others.see¢¢ee...... Opp. Parties.

Annexure No. 7

( As per photocopy of letter dated July 1973
regarding agreeing about post of Asstt.
Documentation Officer (Class II) being filled

py selection, amnexed hereto)

eessss contd.
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IN THE CENTRAL ADMINISTRATIVZ TRIBUNAL AT ALLAHABAD
CIRCUIT BiENCr AT LUCKRNOU.,

Claim “etition §.A. No.  67/90(L)

V.S.L. Srivastava e¢eeseeeeeaeseess... Applicant,
Versus

Union of India & others eseecesses.... Opp. Parties.

- ot w—

Annexure - 8

(As per cooy of the syllsbus of the departmental
test which the Respondent no. 3 undertook -

annexed hereto)
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BRFORZ THI CENTRAL ADMINISTRALIVEI TRIBUNAL AT ALLAHABAD
CIRCUIT BZNCH LUCK~OW.

Claim Petition 0.A. No. 67/90(L)

V.S.L. Srivastava ceecsesesscsssss Applicant.
Versus

Union of India and others «¢ecec..... Opn. Parties.

Annexure - 9

( As per photocopy of the Posting Order No. 73
of 1984 promoting the O0.P. No. 3 on adhoc

basis, annexed herebo).
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BIFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAI

CTRCUIT BENCH LUCKNO..

Claim Petition O.A. No. 67/90(L) -

V.S.L. Srivastava c.cessescecss... @pplicdent
Versus

Union of India and others .......... Opp. Parties.

Annexuré - 10

( As per copy of the representation of
the 0.P.No. 3 against the arbitrary
fixation of gqualifications in Recruitment

Rules, 1984 - annexed hereto)
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P, licro,

Asetw. Documentation Officer (publication)
Res2arch bosigns & Standards Organization,

Manai Nagar,
Lucknow-11.

To

The Union of India,
Through Secretary,
Railway Board,

Rail Bhawan,

New Delhi.

Throu~h Proner Channel.

(Director General, R.D.S.0. Lucknow)

Reprasentation under Clause 5 of the
Research Designs & standards Organization
(Group-A and Group-B) Recruitment, 1354
Rulas, 1984, for grant of relaxation in
th2 mandatory qualifidations as prescribed
in Colunn 8 of the schedule as epplicable

in the case of Asstt. Documentation Qfficers.

_—____...._.—_.-—_..__...__—————_——

- e e = e

Sir,

The representationist submits as under @

1. That the representationist was recrulted 2s
Junior Research Assictant (Dooumentation) in April,
1965 as per Promoticn Rules of Class-III technical
gtaff of the Reseearch Directorate in the Reseerch
Designs ard Staﬁiards Organization ( hereinaifter
called the 2.D.S.0.) of the Department of Railways,
finistry of Railways. Subsequeﬁtly the representa-
+ionist was promoted as Senior Research Assistant
(Documentation) in tne year 1966 through the Depzri-
menteal Selection Committee, in accordance vith the

Rules then applicable. 1t is stated that tne

designation of the post of Chief Research hsstt.

(Documentetion) was changed as Chief Docunertation

Assistant in R.D.S.0.

AW

X ¢
I
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Assistant Documentation Officer, in Class-II, be

£illed bY selection on the basis of 1st priority

o mmmm~ot fhe alirible ard suitable departmental

2
2. That it is stated that the channel of promo- 3y{;
tion of Clase-IIT staff (Tech.,) as working in the N
Docunentation Section ol the R.D.S.0., will show

that the Chief Research Assistant“(Documentation)

was eligitle for promotion to the post of Asstt.

Director {(Publication). It is stated that xh=

subseocuertly the designation of this post was

changed as Sectional Officer (Publication). It

is stated that subseguently the designation of

the post of Sectional Cfficer was changed as

Assistant Docunentation O0fficer.

3. That it is stated that in the yeer 1870,
vide Motification, Class-II postsof the Sectional

officer (Publication) were to be filled up by

grawing Class-I1I incunbents from other Directoretes

i. e. Civil, Mechanical, Signal ard Tele-Communication,
Instrumentation, 2rkx Architecture and Electrical.
A copy of the Motification dated]9-2-1970 is being
filed herewith with this representation for‘ready

reference.

ety !?/lt.j,e/.,\‘bj\;‘ B
4, That it is stated that the » ionist I~

filed a representation to the Director General,
Rr.D.S.C., Lucknow requesting to withdraw the

said Hotification pursuant whereof the represcerl-
tationist was informed that the said representation
is under consideration., However, subsequently

it transpired that the Ministry of Raillways

(Railwey Boerd) has agreed that the post of
o8 00 0 3
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candidates, the rerresentationist was promoted
on alhoc lnsis til2 further orders on the post of
Assistant Documentstion Officer (Library) with

effect from 273-10-13584,

7o That it is stated that the Ministry of
Railways issu=d a Notification by virtue of the
rules, namely, Research Designs and Standards
Organisation (Group-A and Group-B) Recruitment
Rules, 1984 (hereinaftef called the Recruitment
Rules, 1984) were issued, It is stated that vide
the Recruitment Rules, 1984, in Cdblumn 8 of the
Schedule vhich prescribed for the age and quali-
fications it has been menticned that at least
Bachelor's Degree or equivalent; Diploma in
Libtary Science of a recognised University or
equivalent, must be possessed by the candidates
for promotion on the post of Asstt. Documentation
Officer. ~ It is stated that the representationist
was in the Publicetion Branch of the Docunentation
Wing of the R.D.S.C. and the rules failed to
appreciate the fine distinction between the quali-
fications vhich were required for the Assistant
Documentation Officer (Library) and the Assistant

Documentation Officer (Publication). It is stated

that for the post of Assistant Documentation Officer

(Publication) even a running knowledge of the

Library Science was sufficient and the rule making

authority has unnecessarily included and mede the
[eeeied 5
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s Danrs2 or ecuivalent, Diplima in Librory

Science of a resorniced University or equivalent

8, That it is further pertinent to mention Tnat
in no other directorate of the R.D.S.C., for pro-
moticn frog amengst Class-III to Class-II cadr

the Bachelor's degree is a mandatory gualificeation,

9. That it is further stated thet the sail
Recruitment Rules of f98b have not taken cate

of the avenues of promotion for Class-III emplcyess
to Class-II vho were recruited before the advent

of the Recruitment Rules, 1984 and who had esrned

a vested rignt of promotion to a higher post with
the qualificetions on the basis of which they hzve
been promoted on the post of Chief Research Asstt,

( Documentatiorn) .

10, That it is further pertinent to mention
that a% the time of recruitment of the representa-
tionist the channei of promotion was settled and
on the basis of gualifications possessed by the
representationist at the time of recruitment, tne
representationist was well qualified for promotion

on the post oI Asstt. Documentation Officer.

11~ That it is further stated that the said
Rules have not appreciated the fact that the staff
working in Clzss-III fmx have acquired adenuate

working knowladge required for shouldering higher

e



R T ok e TR U PaVv IO

1 SN i ¢

responsibilities of Class-II posts. It is for
this reason that while sending the Draft R. & T,
Rules o Railway Board and Union Public Service
Commission, the Director-General, R.D.S.0., hes
specifically not stipulated any educational cuczléfi-
cation or age limit for departmental candidates.

Tt is stated that the Draft Rules.were sent by

the Director General, R.D.8.0. to the Railway EZoard
vide D.C. No. =-II/ES/PR/O dated 24-9-1983 vhich
required a perusal fbr disposal of the present
representation. It is stated that the same was
relevant vhile laying dowm the qualifications Ior

promotion on the post of Asstt., Documentation CIficer,

12, That the representationist has learnt that
the said Draft R. & F. Rules have not been placed
before the rule making authority and in an arcitrary
fashion the Rules have been drawn ignoring the
recommendations of the Director General, R.3.S.C.

Tt is stated that as per the R. & P. Rules for the
Technical Directorate, a man recruited as Junior
Research Asskstant is eligible on the basis of

length of service with hig seniority for appearing

- in the selection test for promotion to Class-II

posts vithout acquiring any edug additional guzli-
fications while in service, whereas as per thz R. &
P. Rules in question, most of the Junior Documenta-
tion Assistants/Senior Documentation Assistarts/Chief
Documentation Assistents recruited/promotiei for

Cless-III Documentation/Publication staff are not

g 7T
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eligible to oppear in the selection test for
promotion to Class-II solely for the reason thatl
specific educational cuzlifications have been
fixed., It is stated that the samé is discriminzctory
as in that wing no othar additional qualificction
was required to be possessed by the Class-I1I
employees for premotion on the Class-II posts
whereas in the present case Bachelor's Degree in
Library Science and eqdivalent has been made a
mandatory aalification.

It is further pertinent to mention here
that the post of Asstt. Doéument%?;%fficer (Publi-
‘cation) is analogus to the post of Asstt. Shperin-
tenflent of Printing & Stationery on the Indian
Railways and for the said post of Assistant
Superirtdnent of Printing & Stationery, no edu-
cational qualification nas been prescribed # nor
any age limit has been fixed for the departmental
candidetes for promotion to the said post. It Is
stated that the said Rules for the post of & hsstt,
Superintendent of Prirting & Stationery have elso
been approved by the Union Public Service Commission.

representationist

Thus in the present case of thq[rkxixiﬂnisx, nanely
for premotion on the post of Asstt. Documentation
officer (Publication) the additional educatiorzl
gualification of Bachelor's degree in Library ZScience
nf or eguivalent is not at all required looking

to the nature of duties and work to be pérformed

by the representationist.

[eivos 8




13. That it is stoted that the duties of
the Assistant Documentation Officer (Publicatio:)
have besn mentioned in % clause 4 of the order
creating the szid post and made incharge vide
Cffice Order No. 6 of 1973 a copy of which 1is
being ammexed herewiti as Annexure- 2 to this
represenitation for realy reference. In clause 4,
the duties and responsibliities have been mentioned
vhich are quotel hereunder :

With
"4, Zhat the creztion of separate Documantation
Wing, the 2.0.(F) assisted by present Asstt,
Docunentation Ozficer (Publication) will be

in-charge of the following items :

(n Pq?lic Relations and Liaison.

(2) mfditing ani publishing of technical
report, special report, annual report,
technical mcnograph and technical papers,
etcetera.

(3) Preparing write-up for RSO in general
for newspapers, AIRs and othar technical
Journals,

(4) A1l other funciions now being undertsaien
by D.2.{P) excluding those mentioned in
para (1) above, the charge of whichhas
now been passed on D.D.(Docugentation)."

Thus a bzre perusal ol the above duties reveals

that the duties of the Asstt. Documentation Officer
(Publication) are general in nature and no specific
knowledge of Library Science is at all required as

distinguished from the duties of Asstt. Documentation

Officer (Librery). It is also evident that the

ES
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dutiss o Asstt. Jocum:ntaﬁy Officer (Publication'
are more akin to the meintaining public relations
vis-g-vis the R.2.S8.0., and no specific Library

maintenance is reguired at all,

14, That it is stated that for the post of
Assistant Documentation Oificer (Publication)
the gqualification of Public Relations Diploma
and other activitiss are very congenial for respon-
sible discharge of the duties of the post rather
than a degree in Librarv Science. It is stated

SALN LEL PN &5 PETENIY o
that theLpevésée§ist hos already undergon2 a
training in the Indian Institute of ilass gommunication
New Delni and Railway'Staff School, Vadodara, for
public relations.
15. That thus it is evident that the cualifica-
tions cortained in coluan 8 of the Schedule annaxad
witn the Recruizment Ruless, 1284, for the post of
Assistant Documentation Officer, have been fixed
without applying the mind and in absence of the
relevant material, which has been placed by the
Director-General, R.D.S.0., vide his letter dated
24-9-1983. + is in these circumstances that
hardship has occasioned to the representationist
and many others similarly situated Class-II1

employees working in the Documentation/Publieation

Wing of the R.D.S.0.

Jeeeu.. 10




13, That the representationist has 2lready been
pronoted on ad-ioc basis since October, 1984 on the
post of Assistont Documentation Cfficer {Publication)
and since then the representationist is xcontinuing
on the said post but in view of the regulat selection
held on ;?11:?;££?§Tl in which tne petitioner was
allowad to appear under the interim orzers of the
Court and the ropresentationist has gquzolified in

the wvritten test, the representationist is under
imminent apprehension that on the basis of the said
maniatory qualilications under the rules of Bachelor's
degree in Librery Science, the representz2tionist's

future may be in dark and an irreparable loss mzay

occur to the representationist.

17. That it is in these circumstances expedient
that for the following reasons the mandatory quali-
fication in the special circumstances cf the present
casze as contained in column 8 of the Schedule annsxed
with the Recruitment Rules, 1984 be relaxed in case
of the representationist as the representationist

is otherwise fully qualified ani also the repre;enta—
tionist possesses the Certificate in Library Science
and further the representationist has unlergone
various trainings in Public Relations ard hes

studied one yezr's course of German Language and
compieted the seme from Lucknow University. The
testimonials in that regard are being enclosed

herewith for ready reference :

[evees 11
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. (i} The de;re- oI Bachelor of Library Science

) Mg
is not at 221 relevant and bears no reasonable)

nexus as rezards the relevant cualifications
for the pecst of Asstt. Documentation Officer
(Publication’.
In no other Diréctorate of the RDSO a graduate
degree is 2 mandatory qualification for
departmental promotion from Class-III cadre

to Class-3%% II cadre.

At the time of re¢ruitment in service and in
view of the prevalent recruitment ruies, the
representationist was well gualified to be

promoted cn the post of Asstt. Docunentation
-

Cfficer.

Recruitmen: Rules cannot alter the qualifica-
tions for =he promotional post to the detri-

ment of tnz representationist retrospectively.

The reprecezntationist has earned vested righz
of promoticn and the Recruitment Rules, 1384
have orejuiiced the same by imposing additional

acedemic guzlifications whichthe representa-

. tionist lacks though the Director Genereal,

[
' (iz)
2
(111
f
4
p -
(iv)
5
~
(v)
o
S |
"¢
*
! 4

RDSO, vide nis letter dated 24-9-1383, has
communicatsd the draft R & P Rules for the

post of Asstt, Documentation officer (Publica-
tion) vwherein no additional academic gualifica-
tion has heen mentioned and the Director Genseral
himself was of the view that By virtue of
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(vi

(vii)

ﬁf
Agf

long exvaerience the Class-III staff

~ 4
accuired

adecuate working knowledge for shoulderlm;

highor responsibilities of class-II posts.

Tha post of Asstt., Documentation Qfficer in

n
the RDSD is analogus to the post of Assistant
Superintendent, Printing & Stationery on the
Indian Railwavs and no educational aualilication
of Graduate in Library Science has been
prescribed for tne said post in the Inliaxn

Railways. It is pertinent to mention hzre

that the said qualification for the post o

Fh

Assistant Superintdhent, Printing & Stationery
on Indien Railways has been approved by th2

Union Public Service Commission,

The entire future prospects of the prozotional
avenuas in th: case of class-III employe2s

of the documentation wing have been stajnated
“or the xhn sole reason that the Bachelor degree
o Library Science w or equivalent qualification
has been fixed in the rule to bes a maniatory
gualification for promotion on the pos=

Assistant Documentation Officer (Publication),

In view of the above, it is expedient zunal

in exercise of extre-ordinary powers as contzined
in rule 5 of thne Recruitment Rules, 1934, the mandatory
qualification laid dovm in column 8 of the Scnzdule

annexed with the Recruitment Rules, 1984 be relaxed

[eeess 13
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i the case ol the representationist and the
Director gener2i, RDSO,Lucknow, mnay be Jirescied

to h=X hold ti.2 selection for promoticn on the
rost of Assist nt Documentation Offier (rublication)
iznoring the snid mandatory qualification as
prescribed in coiumn 8 of the Schedule.

It is furtner recuested that the said

relaxation be communicated at a very ezrly date

s the result of the final selection is to be
daclared and tae representationist's rigat may
be prejudiced and irreparable injury meyr te caused
to the represenfationist.

! 3 s
“ncl: As abovo, Yours §1unfully,

fi % 1)

(p.K. Vlsra)J‘

Dated : ‘ Asstt, Documentation Officer
may 31,1991, (Publication), 2330, Lucknov.

Avance copy Iforwarded to @

The Union of India,
Through Secretary,
Railway Board, Rail Bhawan,
iiew Delhi.

~
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BSFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD,
CIRCUIT BENCH, LUCKKO.
Claim Petition ¥ 0.A. No. 67/90(1)

V.S.L. Srivastava veesesesesescssss Applicant,
Versus

Union of India and others ..cceececces OPD. Parties.

-t - o -

COUNTER AFFIDAVIT/REPLY

To the Claim Petition on behalf of O.P.No. D

I, P.K. Misra, aged about 55 years, son of
late Sri B.P. Misra, Residént of 3-Ka, Blunt Sguare
Karpur Road, Lucknov, do solemnly affirm and state

as under ¢

1. That the deponent is the opposite party no. 3
in the aforesaid case and is conversant with the
facts of the case. He has read the claim petition

and in reply submits as under.

2. That the contents of paras T, II, IITI of



BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH, LUCKNOW
Civil Misc, Application :qo.m}\qﬁ s
Registration 0.A.No.67 of 1990(L)

ot
%

Between

V.S.L.Srivastava esssee Applicant,

Vs,
Union of India and otherSe..sesss Respondents,

Application for condonation of delay in filing Counter
Reply and recalling of order dated 7,3.1990, //},

I, S.Bhatia, presently working as Dy.Director
(Estt-I) under respondents do hereby solemnly affimm and
state as under:-
1., That the officer above named is working under the
respondentsland 2 and is fully competent to file this
application on behhlf:;espondents:-
2, That in compliance of the Order dated 7.3.90 there was
delay in preparing the counter reply as some old records
were to be traced out for making out the instant reply.
3. That all this process took time and comnter reply could
not be filed within time,
4, That delay in filing Counter reply is not malafide or

intentiahal but only due to bonafidd administrative reasons,

which deserves to be condoned,

PRAYER
T
.}}). Wherefore, it is most respectfully prayed that the Order
i f‘?( D.t

¢7+3,90 may be recalled and delay in filing Counter reply

—

may kindly be condoned and the same may kindly be taken

-.<——‘—__—_—
on records, ) ’V[%A’J
Lucknow G St

Dt. 5.12,90. Respondent,



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH, LUCKNOW

REPLY ON _BEHALF OF RESPONDENTS 1 and 2

IN
0.A.No.67 of 1990(L)

prd
75

V.S.L.Srivastava ,...0. Applicant,
Vs,
Union of India and others ..... Respondents,

I, S.Bhatia, S/O late Sh,U.C.Bhatia aged about 55 years
presently posted as Deputy Director,Estt-l in the @ffice
of Research,Designs and Standards Organisation(Ministry
of Railways)Lucknow solemnly state as under:-
l, That I am presently posted as Dy,Director,Estt-I in
the Office of Research,Designs and Standards Organisation
(hereinafter called as R.,D.S.0) Lucknow and have been
duly authorised on behalf of respondents Nos,l and 2 for
filing the instant reply. I have carefully perused the
available relevant records relating to the instant case
and have also gone through the petition under Section 19
of the Central Administrative T:ibunal Act 1985 filed by
the Applicant alongwith Annexures and have understood the
contents thereof and thus I am fully acquainted with the
facts and circumstances of the case deposed belows-
2. That the contents of paras I &II of the application
being matter of records need no comments,
3, That in reply to the contents of para 1III of the
application, it is submitted that Sh.P.K,Misra, the
Respondent No.3 has been allowed to appear in the selection
which action was purely based on Hon'ble Central Administrative
Tribunal's Orders dt,25,6.87 passed in 0.A.No.533 of 1987
P.K.Misra Vs,U.,0,I and others,
4, That the contents of parag IV of the application being
matter of record'need no comments,
5. That in reply to the contents of para V of the application

R A <
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it is stated that the instant application is not within ng
the period of limitation as prescribed under section 21
of Act No.l3 of 1985 and the same is liable to be rejected
on that score only,
6. That the contents of paras ¥1(1,2,3,4,85) of the
application being matter of records need no comments,
7. That in reply to the contents of para VI(6) of the
application, it is stated that the Recruitment and Promotion
Rules 1984 for the post of Asst,Documentation Officer
prescribe that both Outside and Departmental candidates
must possess atleast Bachelor's degree and Degree or
equivalent Diploma in Library Science of a recognised
University or equivalent,
8. That the contents of para VI(7) of the application are
denled to the extent that the above mentioned RRP Rules
were made by the President of India in consultation with
UPSC but not by the UPSC as stated by the applicant,
9. That the contents of para VI(8) of the application are
emphatically denied, In reply thereof it is submitted that
there are 4 persons who are seniors to the applicant in the
seniority list of Chief Documentation Assistant(Position
as on 1,4,£8),
10, That the contents of para VI(9) of the application,
are denied, In reply thereof it is stated that immediately
after the notification of the R&P Rules on 5.,5,84, there
were representations from staff against the introduction
of qualification in Col.2 of the Schedule to the RRP Rules
for the departmental candidates and keeping in view the
provisions in the BRP Rules for other categories of posts,
RDSO Administration referred the matter to the Railway
Board for modification if any of the provisions. Pending
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a final decision from the Railway Board and in view of thi%y
continuing déalogue, Shri P.K.Misra who was senior to the
applicant was promoted as Asst.Documentation Officer purely
on adhoc basis in the administrative interest after obtaining
the recommendations of the Departmental Promotion Committee
and approval of the competent authority,
11, That in reply to the contents of para VI(1l0) and
VI(1ll) of the application, it is submitted that the Railway
Board's reference in the matter was received under their
letter dated 28,7.86(copy already annexed at Annexure A-4
of the application), whereas the progess for holding the
selection was initiated on 9,4,86 by this office. In this
connection it is relevant to refer to this office letter
No.EII/ES/PR/O/Lib dt.30.5.86,
12, That the contents of para VI(12 &13) of the application
are denied, In reply thereof it is stated that in anticipation
of receipt of Railway Board's directions, the process for
holding the selection was initiated and a staff notice
containing the names of eligible candidates, prescribed
syllabus etc., was issued on 9.4.86 as per Annexure A-5 to
the Application, Pending finalisation of the selection
in the administrative interest it was not considered
necessary to revert Shri P.K.Misra, the respondent No.3,
who was working as Asst.,Documentation Officer purely on
adhoc basis with no claim for regular promotion. It is
worth mentioning that this Hon'ble Tribunal vide their
order dt,.25,6.87 in Regn,0.A.No0.533 of 1987 directed that
Sh.P.K.Misra, the Respondent No.2 shall not be reverted
and he will be pemitted to appear in the regular selection,

(copy of the order is at Annexure A-8 of the application,)
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13, That the contents of para VI(14815) of the application
being matter of record need no comments, However, it is

kax further stated that since Sh,P.K.Misra, who was not p
possessing the prescribed qualifications, was not called
for the selection in the first instance, but as stated in
para 12 above, as per directions of this Hon'ble Tribunal

he was allowed to appear in the regular selection,

l4, That in reply to the contents of para VI(16) of the
application, it is stated that the selection was postponed
due to administrative reasons in view of the representations
received from Staff concerned,

15, That the contents of para VI(17) of the application
being matter of record need no comments,

16, That the contents of para VI(18) of the application

are emphatically denied, In reply it is submitted that the
delay that was caused in finalising the selections were due
to pendency of various representationskiled by the concerned
staff against the new RRP Rules regarding inclusion of
essential qualifications even for departmental candidates
which could have only be done by Railway Board and the UPSC.
17. That the contents of para VI(19) and VI(29 of the
application being the matter of record need no comments,

18, That the contents of para VI(21) of the application
are denied, In reply thereof it is stated that obtaining
orders from the Hontble CAT/Allahabad is upto the will and
pleasure of the applicant and any suggestion from any

source is not required,

19, That in reply to the contents of para VI(22) of the
application it is submitted that Sh,P.K.Misra the Res,No.2
had submitted leave application and Medical certificate in
support of his absence on 29,6.87 and 30.6.87, but subsequent
to that he appeared in the supplementary selection held on

/
24,7.£9, | ?%qw\/V%f
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20. That the contents of para VI(23) of the application
being matter of record need no comments,
21, That the contents of para VI(24) of the application
being matter of record need no comments,
22, That the contents of para VI(25) of the application
are emphatically denied, In reply thereof it is submitted
that{ Sh.P.K.Misra was called ‘to take the supplementary
examination in compliance to Hon'ble Central Administrative
Tribunal/Allahabad's orders vide staff notice Dt,10.8.87
(copy at Annexure A-9 of the application),
23, That the contents of para VI(26) of the application
being matter of record need no comments,
24, That in reply to the contents of para VI(27) of the
application it is stated that the supplementary selection

was postponed on administrative grounds,

25, That in reply to the contents of para VI(28) of the
application, it is submitted that the results of the
selection held?b9th and 30th June 1987 were finalised

provisionally in view of the AR Hon'ble Central Administrative
Tribunal /Allahabad's orders dated 4.1.89 in 0.A.No,533 of 87
P.K.Misra Vs.U,C,I, and others (A copy of the order is
annexed and marked as Annexure C=l),

26, That in reply to the contents of para VI(29) of the
application, it is stated that the Respondent No,3,Sh.P.K,
Misra was called for supplementary selection in view of
CAT/Allahabad's orders in 0.A.No,533 of 1987,

27. That the contents of para VI(30) of the application
being matter of record need no comments,

28, That the allegations made in para VI(31) of the
application are far from facts and are emphatically denied,
29. That in reply to the contents of para VI(32) of the
application, the contents &f in paras 12 and 26 of the
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35, That the contents of para XI and XII of the application

do not call for comments,

VERIFICATION

I, S.Bhatia, Dy.Director, Estt-I/RDSO/Lucknow do
hereby verify that the contents of para 1 of the instant
reply are true to my personal knowledge and belief and
those of paras 2 to 35 are based on knowledge derived from
the perusal of thgié??féial records of the instant case
kept in the official custody of the answering Respondents,
Nothing material has been concealed and nothing stated
herein are false,

Verified this 3> day of December 1990 at Lucknow.

Deponert? -

. L
\»

b

7 .7, Tea
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CENTRAL .ADMINISTRATIVE TRIBUNAL, ALLAHABAD

Registration O.As Nod 533 of 19879

MK Hisra, | 32 Applicant
N Versus

& others

KEERRE

Up:lon of India - 4 Rospéndents

" Hond G.S¢ Sharma, JM /.
g - Hone Adaw Jobpds MM K- T~ Rarae A M-

-

%, = - - Sri Hanuman Upadhyay for the applicant and Sri
_£5  ANJ Srivastava & Sri -C.P. Srivastava for government
f -respondents and Sri G.D. Mukerji for the private
@ " respondents are presentd The applicant has filed a
- supplementary affidavit with a view to seek some
- amendment and intoduce certain new factsd According
4 to procedurs, we are following, the supplementary affidavit
3 1s not permissible and the agplicarrt may seek necessary
(.~ amendment, if so dewired within a week by moving proper
4 amendment applicationyd It has been pointed out on beehalf
-of the respondents that under the interim order dated
o aBky passed by this Tribunal, holding of examination
- was stayed and the Railway Administration is suffering day=-
- today hardships without such examination and the case
-, could not be finalised or concluded so far.
J '*\';{'cogidered over the matter,' The interim order dated .
- 7 3LBRT is_modified and it is ordercd that the _Tesgondents’
- .+ may hold the examination, but 185 results_and appointments
f .. Tjmade on its basis, shall be subject to the_result of: ..
Fithis_cased The examination held in_fune, 1987 which_if"
1gould-not-be_finalised due_to_the said interim order,:
1@ay also be finalised subject to the_same_terms_and -

~~iconditionss Put up on 13,1989 6ér orders

——
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I, V.S.L. Srivastava, the deponent gbove named ;

L~ <
do hereby verify that: he coatents £ para 1 to 213¢

of this affidavit are tr.e to my personal knowlelge
L~ L L v

and rest of paras ___1;9__‘ 12 are bel'eved by me to “a
1/ T v -ftL( hetsn ) u\ l)-(’c A t

true /\ Nothing material has been concealed. So hlep

me God.
8igmed and verified this ]Q\Mday of December, 1990

vithin court compound at Luecknows.

Lucknow _ | D:g)g?ng;xf/

Dated: ]9/ Dec., 1990,
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Y  IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
u CIRCUIT_BENCE, LUCKNOW.

Registratien O.A. Ne. 67 / 1990 (L).

VQSOLQ Srlvastavaq--n..-.............Applicant.
Vs.
Unien of Indla & Others.............-RispcndontSo

e
The akeve case has been listed fer hearing
on 16.7.91. Since Shri A.V. Srivastava, Advecate
fer the Respendents is busy at Allakabad, it is
LN

earnestly requested that the case may he adjeurned

te sene ether date. /
Vo'l -

&\,\,‘v\'

RESPONDENTS .
Place: LUCKNOW.
Dated: jbf July, 1991.
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BEFORE +HE CENVRAL ADMIN ISU'RATIVE IRIBUNAL,

(LUCKNOW BENCH) LUCKNOAW.

OF THE RESPCNDENT NO.% 3 in
REGISTRATION O,A.NO,67 of 1990(L)

VeS¢l Srivastava eeecsscscecccsessececssss .Applicant
&

Versus

REJOINDER TO THE COUNIER ASfFIDAVIT

Union of India and OtherS eceeeccecese... RESPpONdents,

REJOINDER ArFIDAVIT ON BEHALF Of

ITHE APPLICANT

I, V.S.,L.Srivastava, aged abouﬁ 50
years, son of Late Sri Sharda Prasad, resicdent
of House No, 555-Kha/2K/7, Bhola Khera, Alambagh,
Lucknow, the deponent do hereby solemnly affirm

and statce on oath as unders-

1. That the deponent is the applicant
himself in the abofenoted case and as such he
is fully conversant with the facts of the case

as deposed to in this affidavit below.

1. (a) That the depcnent has read the counter
affidavit filed as "Counter Affidavit/Reply to the
Claim Petition on behalf of O.P.No,3" and has

fully unddrstood the contents of the same., The

reply in this Rejoinder Affidavit is being given
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2.

with reference to the paragraph of the written

statement,

2. That the contents of paras 1 & 2 being

matter of record need no comments,

3. That the contents of para 3 of the
counter affidavit are denied. The respondent

has wrongly mentioned para nos. of the application.
There is a definite cause of action because the
opposite party no. 2 has already permitted the
opposite party no.3, an unqualified candidate to
appear in the Selection without any valid order

of Central Administrative Tribunal, Allahabad in
Registration No,533 of 1987, P.K,Misra Versus

Union of India & others.

4, That the contents of paras 4 & 5 of

the counter affidavit need no further comments.

Se That the contents of para 6 of the
counter affidavit are wrong and hence denied,

The respondent no, 3 was promoted on adhoc basis

to the post of Agsistant Documentation Officer
(Library),A.D.0,(Lib,) in October 1984 (Annexure A-2
of the Application) at the first instance and he was
subsequently transferred to the post of Assistant

Documentation Officsr (Publication)“_A.D,O.(P) in



3.

July 1987. The contents of para VI, 4 of the
Claim petition are reiterated in view of the fact
that the duties of both A,D,0, (Lib,) and A,D,O, (P)
are pertaining ';mn: to the dissemination of

information,

6. That the contents of para 7 of the

counter affidavit are misconceived and hence denied &
zx the statement of para VI-.5 of the application

are reiterated. The provision of clause 5 of

the Recruitment Rules 1984 rests with respondent

.~
' no, 1 & 2 and respondent no, 3 cannot ask for any
remedy under this clause on his own, Clause 6
of the Recruitment Rules is not applicable on responder
-t no,3 as he is not an S$,C,/S,T, candidate.
B ) g 7. That the contents of para 8 of the
7‘\ : counter affidavit are misconceived and wrong

hence denied. The recruitment rules 1984 are

for the post of Assistant Documentation Officer (ADO)

" & gy B : and the post of ADO(P) and ADO(Lib) are covered

| by them, Further, the duties of the post of
ADO(P) also pertain to the work of dissemination
of information and hence Qualification of Bechalors
Degree:::;quivalent diploma in library science pres-
cribed in the Recruit ent Rules 1984 is a must,

Since the Govermment of India has not relaxed

any of the provisions of the Recruitment Rules,

"\\\.‘>\-‘\"\ L
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1984, the responuent no. 3 cannot claim to derive

any benefit from the clause 5 of these Rules,

8e That the contents of para 9 of the
counter affidavit being irrelevant in’reference to
paré/sl;e of the claim petition and hence denied.

The respondent no. 3 has tried to confuse the issue
by the statement which are either having no relevance
on the points raised by the applicant or hawve been
superseded. It is also pointed out that the
Corrigendum slip no, 5 to Order of 1961 (Annexure-2
of the counter affidavit) relates to the rules mf
for recruitment and channel of promotion of Class-III
(Group-C) staff (Technical) in RDSO, The class III
Staff (Technical)in RDSO, Ministry of Rpilways, itself
has different hierarchiis/in different grades

and scales of pay. The smhak¥em channel of promotion
mentioned in the aforesaid corrigendum refers to
various promotion from one grade to another grade

in the same class-III Statf (Technical), The

post of Assistant Director (Publication) i.e. ADP had
never been a post in Class-I1I, As 3 matter of fact,
from the very beginning the post of ADP has been

in Class-I (Group-A) post upto the year 1965. It

is unimaginable that a channel of promotion could
provide an avenue of promotion ifrom class III to
Class I without being promoted to Class=II, The

Chief Research Assistant (Documentation).:CRA(Doc. )
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has been a post in Class-IlI throughout. There is no pro-
vision entitling a person working in Clas-IIl to be
promoted directly to class-~I, <“the mention of the
post of the Assistant Director (Publication) i.e.
A.,D.,P, in the Chart is absolutely wrong and the same
is liable to be ignored as these rules deal with
class-III post only upto Chief Research assistant
(Documentation) i.e. C-A (Doc.) level, In this
connection it may further be pointed out that the
department has never granted any promotion directly to
. any person belonging to class-III (Sroup-C) siraight
away to class I (Group-A)., No person holding
the post of CRA{Doc.) has ever been promoted to the
post of ADP without first being promoted to class-Il
(Group-B) and being absorbed there on regular basis.
It is also pointed out here that the respondent no.3
has never been eligible for promotion to the class
~II post (Group-B) right from 1970 when first Recruitment
Rules for class-Il (Group-B) posts of this cadre

came into force for the first time in 1970 (Annexure-4

of Counter affidavit of Respondent no.3) for not

fulfilling the provisions of the Recruitment Rules,

1970.

9 +hat the contents of para 10 of the
counter affi_avit are emph=tically denied. The
respondent no, 3 is not h:ving the required quali-

fication of Degrce or equivalent Diploma in Library
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Science as reguired in the Recruitment Rules 1984

and hence nas gone out of the field of consideration
for promotion to class-II (wroup-B) post. dis pro-
motion even »n ad-hoc basis is irregular, illegal and
arbitrary. Being unqualified according to Recruitment
Rules, 1984/Respondent nos 3 cannot claim seniority
amony the Gualified c-ndidaces., He may claim himself
to be qualified but he is definicely not a wualified
candidace for promotion to che post of Assistant
Rocumentation Ot ficer according to Recruitment

Rules, 1984,

10, That the contents of para 11 of the

counter affidavit need no comments.,

11. +<hat the dontents of para 12 of the
counter a_fivavit are denied. The contents of para
VI,11 of the claim petitinon are the observations of

the Railway Board, the Recruitment Rules framing . -
[

\\guthority for the post of Class=II (Group-B) an (Vi

Indian Railways. The ad-hoc promotion of Respondent
no., 3 is totally illegal, irregular and arbitrary in
view of the fact that he is not having the required
gqualification "Bachelor's Degreze or equivalent Diploma
in Library Science" as prescribed in Recruitment Rules
1984 for the post of Assistant Documentation Officer

(ADO) in RS0,

12, That paras 13, 14 and 15 of the counter

afifidavit need no comnents.
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13. That the contents of para 16 of the counter
atfidavit are denied as the reply has no relevance to

the points raised in Para VI, 16 of the application.

14, That the contents of para 17 of the

2
counter af:idavit are denied. The respondent nofDG/
RDSO wvyide Para 15 of his counter affidavit has accepted

the facts & claimed in para 17 of the application.

15, That the contents of para 18 of the
counter affidavit are denied. The contents of para 18
of the application has been misconceived by respondent
no.3 and his reply to this is irrelevant as he is not a
part of ROSO administration involwved in holding the
selection to the post of Assistant Documentatinn

Of ficer (ADO)., The approw-l of the selection made

‘\, | by the Selection Comnittea for the post of ADO is to

r be done by D,G,/ROSO - Respondent no, 2 and not by

¢
n 1 &
. \\J ' 71\ the Railway Board as stated by the respondent no,3.
\'/ , Iz
/\\/
- 16,

That para 19 of the counter affidavit

need no comments,

17. That the cxrents of para 20 of the
counter aifizavit are denied. The contents of
para 21 of the application cana be verified from
Para LV of the Respondent no.3's application in

Case No,533 of 1987 of 1987 at CAL/Allahabad. At
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the time when respondent no, 3 filed his application
before the CAT/Allahabad, there was no Bench of CAT
at Lucknow and when the applicant tiled his case, a
Circuit Bench of CAT was functioning at Lucknow and
this was convenient for all the parties situated at
Lucknow., Moreover the cause of action of both the
cases are quite ditferent, which are reproduced
belows -

“(a) The cause of action in case noe533

filed before the CAL/Allahabad -
Sri P,K.Misra Versus Union of India.

&
Memorandum No, E-IIFES/PR/O(Lib. )

%;////// dated 11.4.1986 issued by the respondent
k ' . no., 2 i.e. DG/ROSO to respondent no,3

3\ }\\\ Sri P.K.Misra and Sri P.K.¥isra made
P !

an application to CAT/Allahabad for deleting
the provisions of Quilification in column
8 of the Recruitment Rules 1984 for the

post of ADO in ROSO, ™

This memorandum has been actached as

Annexure A=-§ with the application,

"(p) The cause of action in the present
filed at AT/Lucknow is -

Staff Notice No,E-II/ZS/PR/O(Lib, )
dated 10.8.87 and 12.7.89 of Respondent
no, 2 i.e. DG/RDSO permitting Respon_ent
no, 3, Sri P.K.Misra, to appear in the

supplementary examination for the selection
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of the two posts of Assistant Documentation Officer
who is not a qualified candidate according to enforced
recruit.;ent rules for the post and the applicant made
an application to CAi/Lucknow for illegal inclusion

of the name of Respondent no., 3 in the list of
qualified and eliyible candidate for the selection

of ADO,

18, That the contents of para 21 of the
counter a:ifidavit are denied., The contents of para

22 of the claim petition are reiterated as respondent
no, 2 has not followed the instructions/guidance in
this regard issued by the higher authority i.e. Railway

Board,

19, That the contents of para 22 of the counter
atfidavit are emphatically denied. The interim stay order
dated 25,.6.,87 and stay vacaf./icn order of CAT/Allahabad
dated 10,7.87 (Annexure-A-% 8 of the application) are
very clear and quite understandable without any ambiguity.
Respondent no, 2 gave assurance that the respondent no, 3
will not be referted till 3.8.87. Respondent no. 3 is

in his own interest unnecess-rily twisting the issue

and intentionally interpretting the order wrongly,

<he contents of para 23 of the application are

reiterated,

20. That the contents of paras 23 and 24 need

no comments.

»
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no.,2 after the enforcement of the

Recruitment Rules on 5.5, 84.

(iii) that the stay order of the CAlLy/
Allahabad was also vacated as stated
in their order dated 10.7.87 (Annexure

no.,A-38 of the application).

26. That the contents of para 31 of the
counter affidavit are denied. The contents of para 33
of the application are reiterated. Respondent no. 3
was never appointed as Assistant Documentation Officer
(Publication)shADOv(P) and Hon'ble Court has never
allowed him to appear in the selection for regular

promotion,

27. That the contents of para VII and VIII
of the counter affidavit are denied and the contents
of para VII of the applic-tion for granting relief
and para VIII of application for granting interim

order are reiterated.

REPLILS TO IHZ ADDILIOQNAL PLEAS

(1) That in reply to paragraph (1) it is
stated that the respondent no, 3 is not having the
required qualific tion as prescribed in the Recruitment

Rules, 1984 for the post ot ADO, his experience,




e
S

10.

21. That in reply to the contents of para

25 of the counter affidavit, it is stated that the
respondent no, 3 is not a qualified candidate according
to the Recruitment Rules, 1984 for the post of ADO

as he is not having the prescribed gualification of
Bachelor's Degree or equivalent Diploma in Library
Science and hence granting him persmission to appear

in the selection for the post of ADO was itself
irregular, illegal and arbitrary. As already stated

in para 15 above the proceedings of the selection
committee are to be approved by the DG/RDSO, respondent
no, 2 and not by the Railway Board as claimed by the

Respondent no, 3,

22. That the contents of para 26 of the

counter arffidavit need no comments,

23. That the reply to para 27 of the
counter affidavit have not been supported by any
documentary evidence and hence no coénisance can
be taken, It is also not understood as to how

he is giving a reply on matter pertaining to
respondent no, 2 when he is not a part of the
RDSO administration dealing with selection for the

post of ADO,

24, That in reply to para 28 of the
counter aifidawit, it is stated that neither any
reason nor any documentary evidence have been provided

by the respondent no. 3 in support of his claim that
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the representation of the applicant is misconceived.

25. That the reply to para 29 of the counter
affidavit is totally wvague as respon:dent no., 3 is not
a part of RDSO administration dealing with the selection
i.e. Respondent no,2. He is one unqualified candidate
who is not having the requirgg qQualification as pres-
cribed in the Recruitment Ry Rules 1984 but was promoted
as A0 on ad-hoc basis and subsequently permitted to
appear in the selection of ADO by RDSO administrationﬁg'
2w Respondent no, 2 illegaily, arbitrarily and unlawfully,
Moreover, it is not out of place to mention that the res-
pondent no, 3 has not passed the three selectiong for
the post of ADO, Those selections may be for other
lower class-III posts as stated by him. The post of

7 Assistant Documentation Officer is in Class-II (Group-B).

26. That the contents of para 30 of the

counter affidavit are denied and the contents of para

32 of the application are reiterated. Respondent
no, 3 is not being rightly continued on the post of
ADO and hence he should immediately be reverted on
the following grounds:-
(1) that he is not having the required
Qualifications as prescribed in

Recruitment Rules, 1984;

(ii) that he was prbdmoted to the post of
ADO on ad-hoc basis illeyally, arbi-

trarily and irregularly by respondent
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length of serviceyacquired working knowledge cannot

be a substi.ute tor the qQualific;tion prescribed

in the recruitm..i: rules otherwise all the pharmacists/
nurses etc, may claim for the promotion to the post

of Doctor, The recruitment rules for the Group.B

posts are macde by the Ministry of Railways (Railway
Board) and not by DG/iD§_O and r\xence any addition in

o ne W

the Recruitment Rules at4ke level of rules

i~

framing authority i,e. Railway Board is illegal,

’)\./ (2) That in reply to para (2) it is stated
that the Recruitment Rules for the post of ADO were fram-
ed by the Ministry of Railways under Article 309
of the Constitution taking into account the duties
pertormed, recommendation of the Railway Reforms
\ Q‘\ ; Committee and also the policies enunciated by the
r\i,' ﬁ&\\ '\\ Railway Board in consultation with the UPSC, Therefore,
‘ /:\
‘ \ L

the characterisation of structuring of the Recruitment

Rules is beyond the jurisdiction of any arbitration,

The respondent no, 3 has no vested right for promotion
and he is not entitled to challenge the Recruvitment Rules
merely on the ground that it affected his chance of pro-
moticn. The Rules defining qualifications and suita-
bility for promotion are conditicns of service and they am
can be changed even retrospectively without informing

the concemed staff. Any allegaticn by the respondent

no. 3 in the matter without any proof is not justirfied.

Jn addition to respondent no., 3, there are only two
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Chief Documentation Assistants who are not having

the required ngjifications as prescribed in the
Recruitment Rules, 1984 and are on the verbe of
retirement. All other Chief Documentation Agsistants/
Senior Documentation Assistants are qurlified and
eligible for the promotion to the post of ADO according
to Recruitment Rules. It is further stated that there
is no comparison between the posts of Assistant Docu-
mentation Officer and other posts in the engineering
department being entirely a distkict and separate
discipline and as such tnere is no point of comparison,
The U.Pe3,C being sole body to monitor public services,
even the Recruitment Rules prescribed for class-~II
(Group B) posts in other disciplines in RDSO were
approved by the U.P.S.C, and the same body also is the
sole force for the post of Assistant Documentation
Officer so that uniformity is kept up and comparision
to one's advantage is not keeping up with recruiting
standard and so respondent no, 2's claim of comparison

{
cannot éﬁ stand to reason.

(3) That in reply to para (3) it is stated
that the post of Assistant Documentation Officer
(fublication) is not at all analogue to the post of
Assistant Superintendent of Printing & stationary

as there is not a single simildarity in their duties,
The statement of resvondent no, 3 is totally misleading

as in para 5 of the additional points._fii is stated
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by Respondent no, 3 himself that the duties of
ADO (P) involvees Public Relation work which certainly
does not fall under the duties of Bssistant Superin-

tend:nt of Printing and Stationery,

(4) That in reply to para 4 & 5 it is stated
that respondent no, 3 was initially promoted on ad-hoc
basis to the post of Assistant Documentation Officer
(Library) (annexure A-2 of the application) and
he continued on this post till August 87 i.e. about
Y . 3 years, As g}_érer:dy stated that the post of ADO(P)
__ ~"and apo(Lib, )/emm performing the duties pertaining
C to dissemination of information only, Editing,
~ S

arranging printing i,e. publishing,distribution of -
/

Yarious research publications, preparation of the

write ups on various technical acgivities of RDSO are
‘ part of dissemination of information work only. .
Printing work of letter heads, various fomms, mgister;aeh
and all other allied printing work is being dealt with

by the Divisional Controllsr of Stores and not by

ADO(P), RDSO is not a commercial organisation where

any publicity is to be done on large scale. In RDS0

only the activ ties and achievements are to be brought

to the notice of public which infact is the part of

dissemination of informaticn and this is not any sizeable

work,

(5) That in reply to para 6 it is stated that

£ 4

3 S
N
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v T
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the respondent no, 3's representation dated 31.5.91
annexed as Annexure 10 has got no relevance as the
matter is already subjudiced vide his application

in CAI/Allanabad (Regn. No,533 of 1987 - P, K.Misra
Versus Union of India), hence, no ation islikely to

be taken by the respondent. no. 1.

(6) That in reply to para 7, it is stated
that the Becruitment Rules for the post of ADO
in ROSO hive been enforced w.e.f. 5.5.84 i.e. the

‘ 'Y date of their publication in the GAgzette of India.
The selection for the post of ADO is being held after
this date and hence the Recruitment Rules are fully

/applicable on respondent no, 3. The Recruitment Rules

- - 984 defining Quslifications and suitability for

Q:»l v /; omotion are conditions of service and they can be
changed retrospectively, It is further pointed out
that the Respondent no., 3 was not eligible for
promotion to the post of ADO(P) according to the
Recruitment Rules of 1970 also (Annexure No,4 to the
counter affidavit). Thus, it can be very well

visualised that respondent no, 3 was never eligible

for promotion to Class-II post right from Feb. 1970.

'l .
B \)" L
\\/‘3’; Xpry, e
Lucknows /S DEPOMENT

Dateds September 7 *'’,1991.

Verification

I, the abovenamed deponent,; do hereby

P4
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verify that the contents of paragraphs Lﬁii*o o
. 3 , It etk noved plesu
2 Etb PR 0&—91 H A lF£064§§Lére true to my
| r 2
own knowledge and those of paras 14
j - —
- —--—_ of this Rejoinder

Affidavit are believed by me to be true on the

basis of records.

No part of it is false and nothing

material has been cchcealed, so help me God.

\\ . -\ | ‘JV’
Y (’f!\:"i% L —
Lucknows Ve : DEPONENT’

Dateds SeptemberX?» 21991,
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BEFORE HON' BLE cmmms TRIBUNAL

CIRCUIT BENCH, LUCKNOW

L2 L

- - - - A¥plisant
Vs

UNION OF INDIA AND OW - - Raespendents
AN TUMA (e \ (}\R
Ceh N0, 67 ~ of 199¢ (1)

¥, 13,7.92

Yo 8eie SRIVASTARA

Application on hemlf of Apilicant fer sarly

hearing of thi_.s case,

The applicant begs te submif mas under
1. That the applicant is suffariag irremirakle lsse

and Injury due te the pandaney of the oz es,

2, That the mtter is very irgeat amd Immeslate in
the circumstances ef the case hence sarly hearing
ag far as pegsible iz mecessary fer ths ends of
justice and souity,

3s That in cage early hearipng is net allswved them the
gynlizant shall guffer further injury,

‘Wherefore mest humhly prayed that for the
suda of Ju~tice and equify thie cace may kindly
e Tixed in the aext weel Tor hearinmg,




